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REPORT OF NGT OVERSIGHT COMMITTEE, UP LUCKNOW REGARDING O.A. NO.
889/2019 IN RE: RESIDENTS OF ANTARIKSH KANBALL, 3G SECTOR 77, NOIDA VERSUS
STATE OF UTTAR PRADESH AND OTHERS

* ¥k

I INTRODUCTION

The issue for consideration is the remedial action against violation of environmental
norms by the project proponent of housing project M/s Antrikish Kanball 3G, Sector
77, NOIDA by discharging effluents in green belt and storm water drain and also

extracting ground water illegally.
1. ORDERS PASSED BY HON’BLE NGT IN O.A 889/2019

In this matter, vide order dated 11.02.2020, the Tribunal noted that untreated
sewage was being unscientifically discharged in violation of environmental norms

and two tube-wells were operational without lawful permission. The Tribunal

observed:

“The State PCB needs to take further action for stopping illegality and
recovering the assessed environment compensation by using coercive
measures, including black listing and seizing assets of the project
proponent. Ample powers are available for the purpose under Section 33
A of the Water (Prevention and Control of Pollution) Act, 1974 and
Section 31 A of the Air (Prevention and Control of Pollution) Act, 1981,
which need to be invoked. It is also open to the State PCB to take
assistance of any other public authority, including the concerned District
Magistrate or the Noida Authority for enforcing the law and
environmental rights of the affected parties”.

The Tribunal directed action taken report to be furnished by the State PCB.
Accordingly, further status reports were filed on 21.05.2020 and 17.06.2020 by the

State PCB to the effect that prosecution has been initiated and request has been



sent to the District Magistrate, Gautam Budh Nagar and the Chief Executive Officer,

NOIDA to take action.

Vide order dated 07.08.2020, Hon’ble NGT observed that “it is clear that despite
violation of the environmental laws, no effective steps are being taken. Learned
counsel for the State PCB stated that action is to be taken by the District Magistrate,
Gautam Budh Nagar and Chief Executive Officer, NOIDA. Thus, in view of the above,
the Tribunal directed DM, Gautam Budh Nagar and Chief Executive Officer, NOIDA to
file an action taken reports in matter before the next date”. Further, the Tribunal

asked this Oversight Committee to oversee the action taken in the matter.

1. MINUTES OF MEETINGS HELD BY OVERSIGHT COMMITTEE REGARDING O.A

889/2019

The Committee reviewed the progress towards compliance of orders of Hon’ble NGT
dated 07.08. 2020 passed in OA 889 of 2019 in re: Residents of Antriksh Kanball 3G,
Sector 77, Noida vs. State of Uttar Pradesh and others. The Oversight Committee

had held its meeting on 08.10.2020 in which four issues were discussed.

(1) Penalty against project proponent of Antriksh Kanball

(2) Coercive action against project proponent

(3) Status of consent from NOIDA Authority,

(4) Action taken report by District Magistrate Gautam Budh Nagar and CEO

NOIDA Authority

The minutes of meeting are presented as follows:

S.No. Issue Decision/Directions by the Committee

Penalty against Antriksh | It was informed by officers of UPPCB, NOIDA that
Kanball, NOIDA penalty of 3.28 crore was imposed on Antriksh
Kanball but he has obtained stay order from Hon’ble
High Court (refer Annexure 1) The copy of stay order
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was submitted by UPPCB. Order dated 21.09.2020
states that

“In pursuance of the order dated 3.3.2020, the Uttar
Pradesh Pollution Control Board was granted three
weeks to submit its affidavit on or before the next
date of listing stating its response to the specific
allegations made in the writ petition. Since no
affidavit was filed by Uttar Pradesh Pollution Control
Board , this Court by its order dated 15.06.2020 had
granted further six weeks further time for filing
counter affidavit.

Despite specific order passed by the Court, no
counter affidavit has been filed by the respondent-
UPPCB. Learned Counsel for the petitioner states
that instead of filing an affidavit, the respondents
are pressing for recovery. As prayed by learned
counsel for the respondent-UPPCB three weeks and
no more time is granted to file affidavit. The
petitioner will have two weeks’ time thereafter for
filing rejoinder affidavit. Till the next date of listing,
no coercive measures shall be taken against the
petitioner”. (Refer Annexure I1)

The Committee is of the considered view that there
has been negligence on the part of UPPCB and
directed UPPCB to file counter affidavit within a
week.

Coercive action against
Antriksh Kanball, NOIDA

Representative from UPPCB informed that his
consent to operate has been rejected and
prosecution has been filed against him for violation
of environmental norms.

Prosecution/complaint has been already filed U/s
43 of Water Act, 1974 before learned Special Judicial
Magistrate (Air and Water) pollution control/CBI
Lucknow as Complaint Case no. 1853 of
2020 against the Perfect Prop Build (P) Ltd.,
(Antriksh Kanball) and its responsible persons for
violation of Water Act, 1974 which is under
consideration before the Special Court of
Environment.

' Member Secretary, UPPCB informed that this case
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has not been listed for a long time for which an
expedite application will be filed within 2-3 days.

The Committee firmly directed that pendency in
such matters is not acceptable and directed him to
review the status of this case on monthly basis.

Consent
Authority

from NOIDA

The Committee inquired from official from NOIDA
authority that how was this building approved when
there was no provision for proper STP. In the NGT
order dated 07.08.2020 it is clearly stated that “the
builder was given EC (Environmental Clearance) from
SEIAA, U.P. (State level Environmental Impact
Assessment Authority) in the name of M/s Antariksh
Forest in which a STP of 600 KLD capacity was
proposed but the builder has established STP of 100
KLD capacity only in Antariksh Forest. This STP is
under size and it is not sufficient to treat the whole
effluent of the tower”. OSD, NOIDA Authority
informed that there must have been a provision for
adequate size of STP in the map, on the basis of
which approval was given. He will check the files and
apprise the Committee.

The Committee directed him to submit all the
relevant documents.

Document submitted NOIDA Authority revealed that
M/s Perfect Prop Build Ltd. had applied to obtain
occupancy certificate for 11 towers of the township
on 10.09.2014. As work was incomplete on the site
the occupancy certificates were cancelled on
14.08.2015. M/s Perfect Prop Build Ltd. again
applied to get occupancy certificate on 20.07.2017
which was rejected 14.08.2017.

Thus, it is confirmed that no occupancy certificate
has been given for any of the towers. After 2017,

| there has been no application from the side of

builder to obtain the occupancy certificate.

| Therefore, the authority is unable to mention

anything with reference to STP construction in the
township (Refer Annexure Ill).




4. Action taken report by | The Committee directed the representatives from
DM, Gautam Buddha | the concerned departments to submit the action
Nagar and CEO, NOIDA | taken report within a month. Reminders through
authority mail have been sent twice for the same.

Another meeting was held on 20.11.2020 to sensitize the departments to action and to
monitor the compliance. The minutes of meeting are presented below (detailed minutes

of meeting attached as Annexure IV):

1) In the meeting, it was pointed out by the Oversight Committee that the Hon’ble High
Court on 19.12.2019 had set aside the notice dated 29.11.2019 whereby environmental
compensation of 3.28 crores was imposed, on the ground of natural justice and had
directed that the explanation of the project proponent be considered before taking
action in accordance with law. Accordingly, UPPCB had given a notice to the project
proponent on 10.01.2020, received reply from the project proponent on 20.01.2020 and
passed the speaking order for environmental compensation of Rs. 3.28 crores on
31.01.2020. UPPCB mentioned that the counter affidavit has been filed in the Hon’ble
High Court in October, 2020 and they will move an expedite application for early hearing

so that EC can be realised.

2) Representative from UPPCB had informed the Oversight Committee on 08.10.2020
that the consent to operate of the project proponent has been rejected and prosecution
has been filed against him under Section 43 of the Water Act, 1974 before learned
Special Judicial Magistrate (Air and Water), Pollution Control/CBI Lucknow as Complaint
Case No. 1853 of 2020. It was directed by the Oversight Committee on 08.10.2020 that
UPPCB would file an expedite application before the Special Judicial Magistrate. It was
mentioned in the meeting dated 20.11.2020 by Shri Vivek Roy, CEO UPPCB that the

expedite application has been filed before the Special Judicial Magistrate.

3) In the Hon’ble NGT order dated 07.08.2020, it was clearly mentioned that the

environmental clearance from SEIAA, UP had been given on the condition that STP of




600 kld would be established. However, the builder has established STP of 100 kid only.
The STP is undersized and is not sufficient to treat the whole effluent of the tower.
Noida Authority had mentioned that the occupancy certificate was rejected on
14.08.2017. RO UPPCB NOIDA mentioned that 315 families are living in two towers. The
Oversight Committee wanted to know as to how without the occupancy certificate 315
families have got the possession, which does not have proper sewage discharge facility
and would be hazardous to the lives of the inhabitants in view of insufficient sewage
discharge. CEO NOIDA/District Magistrate, Gautam Budh Nagar were asked to inspect

and submit the report on this count.

4) It was mentioned on 08.10.2020 that the Oversight Committee had directed the
District Magistrate Gautam Budh Nagar and CEO Noida to file their report within a
month. No report has been filed till date. A building without any occupancy certificate
having inadequate sewage treatment facilities discharging its sewage in green belt and
storm water drain is a health hazard to the inhabitants in the building in particular and
residents in the locality in general. How without occupancy certificate, possession has
been given is a matter of enquiry. CEQ, Noida, and District Magistrate, Ghaziabad may
submit their report. Additionally, no permission from Central Ground Water
Authority/State Ground Water Authority has been obtained by the project proponent
and they are extracting ground water illegally. CGWA/SGWA may explain what action
has been taken by them in this regard. CEO, Noida may explain if the issue of ground
water extraction has been considered by them and action thereon has been taken by
them. CEQO Noida and District Magistrate, Gautam Budh Nagar were directed to submit

their report in next fifteen days.

IV. INSPECTION REPORT SUBMITTED BY UPPCB DATED 19.11.2020 (For details refer
Annexure V)

In the report, it was mentioned that there are 1197 flats. Out of the total, possession has
been given for 575 flats and 315 families are residing presently. An STP of 250 KLD was

found to be operational and construction work for another STP of 350 KLD was in



progress. No untreated sewage was found to be discharged. The design details of STP

are annexed in the inspection report.

Furthermore, it was observed that there are 5 rainwater harvesting pits. No borewell
was found and the water requirement is being fulfilled by NOIDA Authority. Moreover, it
is mentioned in the report that occupancy certificates have not been obtained by the

builder. Letter regarding the same has also been attached in the inspection report.

V. OBSERVATIONS BY OVERSIGHT COMMITTEE

It has been observed by the Committee that the matter has been delayed unnecessarily
by the concerned authorities. In the meetings held by the Committee to review the
compliances it was observed that counter affidavit was not filed by UPPCB within the
time granted by Hon’ble High Court and therefore order that no coercive action could be
taken against the builder was passed. After the Committee’s direction, an expedite
application has now been filed by the Board in this case. Moreover, the Committee is
appalled by noticing that how without any occupancy certificate, having inadequate
sewage treatment facilities possession has been given to 315 families that are residing

there and absolutely no action was taken by any concerned authority in this regard.

VI. RECOMMENDATIONS

1. NOIDA Authority shall submit a detailed report explaining the reason as to how
without occupancy certificate, possession could be given for flats by the builder
in a building which does not follow environmental norms. Despite directions the
report has not been submitted so far. CEO Noida be directed to submit the
report positively in a month.

2. District Magistrate, Gautam Budh Nagar shall submit his report as to how builder
has allowed people to stay in this building in violation of environmental norms.
Despite directions the report has not been submitted so far. The DM may be
directed to conduct an onsite inspection and submit the report taking into

account all the issues raised in this case positively within one month.
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3. UPPCB shall fix responsibility for not filing the affidavit in High Court due to
which temporary stay was granted regarding realization of Environmental
Compensation. They will ensure proper follow up for vacation of stay regarding
imposition of EC. They will also follow up the prosecution case that they have
filed in the competent court for violation of Environmental Laws.

4. CEO, Noida with the help of UPPCB and District Administration shall identify
builders and the localities developed by them in which environmental laws/rules
and regulations are not being complied with and inform NGT through the

Oversight Committee the action taken by them in this regard.

The Member Secretary, UPPCB is directed to send this report to the Registrar General,
National Green Tribunal, Principal Bench, New Delhi for placing the same before the
Hon’ble Tribunal with a copy to the Chief Secretary, Government of Uttar Pradesh for

necessary action. The report also be uploaded on the website of the Committee.

04-12-2020 04-12-2020
X Anup Chandra Pandey X SVS Rathore
Dr Anup Chandra Pandey Justice SVS Rathore
Member, Qversight Committee Chairman, Oversight Committee
Signed by : ANUP CHANDRA PANDEY Signed by: SURENDRA VIKRAM SINGH RATHORE

Dec 04, 2020

Please visit our website: osengt.upsde.gov.in for more information.
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Before the National Green Tribunal Principal Bench, New Delhi

Original Application No 889/2019
Residents of Antriksh Kanball 3G, Sector-77, Noida Applicant (s)
Vs
State of Uttar Pradesh & Ors Respondents

Action taken Report in the matter of M/s Antriksh Kanball 3G, Sector-77
Noida Vs State of Uttar Pradesh & Ors.

In compliance of Hon’ble NGT order Dated 20-09-2019 in O.A. No
889/2019 Residents of Antriksh Kanball Vs State of Uttar Pradesh & Ors. A
team of UPPCB representative and CGWA, Lucknow representative
constituted for joint inspection.

Joint inspection of M/s Antriksh Kanball 3G, Sector-77, Noida (by
builder M/s Perfect prop. build Pvt Ltd. Second floor, Plot No -2,
Commercial complex, sector-10, Dwarka, New Delhi) was carried out by the
team on dated 10-10-2019 and 28-11-2019.

Joint inspection report is annexed. Annexure — I

Based on inspection dated 10-10-2019, Recommendation for
imposing environmental compensation on Antriksh kanball has been sent to
Head office UP Pollution Control Board, Lucknow wide letter dated 19-11-

2019 copy enclosed. Annexure — II.

UP Pollution Control Board has issued show cause notice to M/s
Antriksh Kanball 3G, Sector-77, Noida (by builder M/s Perfect prop. build
pvt Itd. Second floor, Plot No -2, Commercial complex, sector-10, Dwarka,
New Delhi.) wide its letter no. H-44382/C-1/Jal/1314/&Ro1 warelr Afew/201
dated-29-11-2019 and imposed environmental compensation  of
Rs. 3,28,50,000 (Three crore, Twenty eight lacks fifty thousand only). Copy

enclosed. Annexure-I11

Action taken report is submitted for kind perusal.

: 2D \gl
(Dr. Anil umal 1?1gh)
Regional Officer
UP Pollution Control Board
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Before the National Green Tribunal Principal Bench, New Dethi
Original Application No 889/2019

Residents of Antriksh Kanball 3G. Applicant(s)
Vs
State of Uttar Pradesh & Ors Respondents

Report of the Joint Ingpection of M/S Antriksh Kanball 3G, Secter-77 Noida (Group
Housing Project), Noida,Gautam Budha Nagar on 28.11.19

019 residents of Antriksh Kanball 3G, Secter-77, Noida

In original application no 889/2
*ble National Green Tribunal has ordered on 20.09.2019

V/s State of Uttar Pradesh of Ors, Hon
as following-

With a view to consider the allegations, we find it necessary to require a
action taken report from the State PCB and CGWA by email at judicial-NGT@govt.in.

The State PCB will be the nodal agency for coordination and compliance.

In compliance of the above order, Undersigned has visited M/s Antriksh Kanball, Plot
No-GH 3B, Sector-77, Noida on dated 10.10.2019 and 28.11.2019. Mr. Vijay Pandit, Project
Manager & Mr. Rajendra Singh, Manager of M/s Perfect Prop Build (Private) Ltd. (M/s Antriksh
Kanball) Second floor Plot No-2, Commercial Complex, Sector-10, Dwarka, New Delhi and the
complainant Mr. Ratnesh Gupta and others were present at the time of inspection on 28.11.2019.
The following observations have been made during the inspection-

factual and

. M/s Antriksh Kanball and M/s Antriksh Forest are the two multistoried buliding’s
established on Plot No-GH 3B, Sector-77, Noida. The complaint has been filed by the

residents of Antriksh Kanball.
In this tower 560 flats are constructed, in which the 450 families are living.

The scwage cfflucnt gencrated from the flats is stored in pucca tank madc in bascment.
From this tank the untreated sewage effluent is discharged into sewer line by
pump.(Photographs attached)

Sewage treatment plant has not been installed in this tower.

The residents in this tower are living for last three years.
The builder was given EC (Environmental Clearance) from SEIAA, U.P. (State level

Environmental Impact Assessment Authority) in the name of M/s Antariksh Forest in
which a STP of 600 KLD capacity was proposed but the builder has established STP of

100 KLD capacity only in Antariksh Forest. This STP is under size and it is not sufficient

1 ot
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to treat the whole effluent of the tower. A sample of the treated sewage effluent from this
STP was collected on 10.10.2019. The analysis report is enclosed in which different
parameters are more than the standards prescribed by CPCB.

7. A 500 KVA DG Set has been installed for supply of electricity during disrupt of
electricity supply. The chimney as per CPCB norms has not been established on this DG
Set. (Photographs attached)

8. The NOC for establishing the project and the Consent (Air/Water) to operate the project
has not been obtained from UPPCB.

9. During the joint inspection visit, one tube well has been found in the basement, which is
located below the main gate. This tube well was recently covered by cement platform, so
that it could not visible.

10. The tube well is fitted with submersible pump and water is being done to residents of
Antriskh Kanball for drinking/domestic purposes

11. Presently, ground water is being abstracted without prior NOC from CGWA.

12. Besides, earlier, one tube well was also constructed in Antriksh Kanball ,now it has been
closed as reported by Shri Vijay Pandit, Project Manager and residents of M/s Antriskh
Kanball. This tube well is found dismantled at the time of inspection.

13. It has been observed that design of roof top rain water harvesting system is not correct
and systems are also not being maintained. Grey water of the area is being diverted to
rain water harvesting systems ‘which may contaminate ground water in the area.

Suggestion have been given to the project for the changes to be implemented in rain
water harvesting structures.

In view of the above violations the Environmental Compensation and Legal Action is
proposed. The case has been recommended for imposing the Environmental Compensation and
Initiating legal action to Head Office, UPPCB Lucknow for consideration.(Report Attached)

The report is being sent for your kind perusal
Enclosure As

3Q. 77717 il

(Jagdamba Prasad) (Krishna Mohan Srivastva )

Scientist-D Assistant Environment Engineer
Central Ground Water Board U.P.Pollution Control Board
Northern Region Noida
Lucknow



The untreated sewage effluent stored in pucca pit in basement
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Roof Top Rain Water Harvesting Structures in AntrikshKanball project area
o

o
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Roof Top Rain Water Harvesting Structures in Antriksh Kanball project area
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Ref No- H %% va /C-1 / /@Lﬂﬂ‘ / 1573 /2020 Date: ..49/.92/.‘?1*21»0

s hoad

v Woae W s (o) o,
R-TH—17 /21, Agez—s, AN,
RERES

fow w0 e NIRITe gawEE g Re afteT '@ 42240 /2019 A wWode 9T fies
(mo)%:}{)Wﬁouuﬂwwamﬁqﬁﬁmﬁ?mﬁ—muzmg$m$
e H |

RIS,

AT Mo ST AT Feerars g Re Wi HEr 42240 /2019 Fed RBIE WY
faws (wi0) fero @ Sovo wrow wd 3 F wrRa W fedie—19.12.2019 (R Herr=) @T How
TEY &, e ge siwr P sfga € —

" ....The U. P. Pollution Control Board vide notice dated 29.11.2019 at one hand directed
the petitioner to furnish explanation regarding the damage caused and as to why further action be not
taken, and on the other hand demanded a sum of Rs. 3,28,50,000/- against compensation.

We fail to understand as to how the Pollution Control Board determined the compensation
without taking into consideration the explanation tendered by the petitioner. The Pollution Control Board
should have first consider and decide the explanation submitted by the petitioner and then should have
proceed with any action, if required.

In view of whatever stated above, we deem it appropriate to dispose off this petition for writ by
setting aside the notice/order dated 2911.2019 to the extent that demands a compensation to the tune of
Rs. 3,28,50,000/- without taking into consideration the explanation tendered by the petitioner.

The matter, being related to cause damage to the environment, requires expeditious
consideration of the explanation submitted by the petitioner to taken further action in accordance with
law. Therefore, we deem it appropriate to direct the Chief Environment Officer (Circle -I), UP Pollution
Control Board to consider and decide the issue for which the petitioner is called upon under notice dated
29.11.2019 in accordance with law on or before 1.2.2020......."

g ORI URUEy A & U¥ W Ud 44882/W—1/ W /1314 /
wrogolfed /201 famie—29.11.2019 (Ul er=) gv1 S/ (Igwvr famer e fraa) sffa,
1974 BT GRT 33 T & Siid SN BRYT G AW Yd 0 TH0SN0L0 B ARY B e
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faei®—20.01.2020 T@ E WU ¥ ST BT gHRud ey IFwRr @ gIm ¥ Sywer
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: 2720831, 2720828, 2720691, 2720681 Phone : 2720831, 2720828, 2720891, 272068
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' “Thc U. P. Pollution Control Board vide notice dated 29.1 1.2019 at one hand directed
the pelitioner to furnish explanation regarding the damage caused and as to why further action be not
taken, and on the other hand demanded a sum o[ Rs. 3,28,50,000/- against compensation.

‘ We fail to understand as to how the Pollution Control Board determined the compensation
without taking into consideration the explanation tendered by the petitiorer. The Pollution Control Board
should have first consider and decide the explanation submitted by the petitioner and then should have

proceed with any action, if required.
In view of whatever stated above, we deem it appropriate to dispose off this petition for writ by

setting asidc the notice/order dated 2911.2019 to the extent that demands a compensation 1o the tune of

Rs. 3.28,50,000/- without taking into consideration the cxplanation tendered by the petitioncr.

The matter, being related to cause damage to the environment, requires cxpeditious
consideration of the explanation submiited by the petitioner o taken further action in accordance ‘with
law. Therefore, we deem it appropriate 1o direct the Chief Environment Officer (Circle -I), UP Pollution
Control Board to consider and decide the issue for which the petitioner is called upon under notice dated

20.11.2019 in accordance with law on or before 1.2.2020........
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u 3 The State PCB needs to take further action jor stopping illegality and
recovering the assessed environment compensation by using coercive measures,
including black listing and seizing assets of the project proponent. Ample powers are
available for the purpose under Section 33 A of the Water (Prevention and Control of
Pollution) Act, 1974 and Section 31 A of the Air (Prevention and Control of Poliution)
Act, 1981, which need to be invoked. It is also open to the State PCB to take
assistance of any other public authority, including the concerned District Magistrate
or the Noida Authoarity for enforcing the law and environmental rights of the affected

parties...."
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recovering the assessed environment compensation by using coercive measures,
including black listing and seizing assets of the proect proponent. Ample powers are
available for the purpose under section 33A of the water (prevention and control of
pollution) Act, 1974 and section 31A of the Air (prevention and control of pollution)
Act. 1981 which need to be invoked. It is also open to the state PCB to take

assistance of only other public authority, including the concerned District Magistrate
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To,

The Registrar,

National Green Tribunal,

New Delhi.

Sub: O.A. No. 889/2019; Residents of Antriksh Kanball,
3G, Sector-77, NOIDA Vs. State of U.P. & Ors.

Sir,

Please find enclosed herewith a supplementary report for compliance

of order dated 11.02.2020 passed by this Hon’ble Tribunal in the above
noted matter.

With regards,

Encl: As above.

020
(Praveen Kumar)
Regional Officer,
U.P. Pollution Control Board,

NOIDA



BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH AT NEW DELHI

ORIGINAL APPLICATION NO. 889 OF 2019

IN THE MATTER OF:

RESIDENTS OF ANTARIKSH KANBALL,
3G, SECTOR-77, NOIDA .... APPLICANT

VERSUS

STATE OF UTTAR PRADESH & ORS. ....RESPONDENTS

FURTHER REPORT OF COMPLIANCE OF ORDER DATED
11.02.2020

1. That the above noted matter came up for hearing on 11.02.2020
when this Hon'ble Tribunal passed the following direction;

. 3. The State PCB needs to takejfurther action for
stopping illegality and recovering the assessed environment
compensation by using coercive measures, including black
listing and seizing assets of the project proponent. Ample
powers are available for the purpose under Section 33A of the
Water (Prevention and Control of Pollution) Act, 1974 and
Section 31A of the Air (Prevention and Control of Pollution)
Act, 1981, which need to be invoked. It is also open to the
State PCB to take assistance of any other public authority,
including the concerned District Magistrate or the Noida

Authority for enforcing the law and environmental rights of the
affected "

P o

\

&)
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2. That in compliance of the said order a compliance report dated
21.05.2020 on behalf of U,p, Pollution Control Board has already
been submitted to this Hon'ble Tribunal. A true copy of the said

report is being enclosed herewith and marked as Annexure-1.

3. That further the Board has requested the District Magistrate,
Gautam Budh Nagar and Chief Executive Officer, NOIDA to take
action in respect of aforesaid directions against the unit for non-
compliance of pollution control norms. Besides this, prosecution
against the Board of Directors has been filed which is pending. Copy
of letter dated 29.05.2020 sent by the Board to Chief Executive
Officer, NOIDA and District Magistrate, Gautam Budh Nagar is being
enclosed herewith and marked as Annexure-2.

4. That the above report is being submitted for kind consideration of

this Hon’ble Tribunal,

DATED: 17.06.2020

\Hoé \

(PRAVEEN KUMAR)
Regional Officer,

U.P. Pollution Control Board,
NOIDA.

2029 -
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL EENCH, NEW DELHI
Original Application No-889/2019
Residents of Antariksh Kanball, 3G, Sector-77, Noida Applicant(s)

VIS
State of Uttar Pradesh & Ors. Respondent(s)

Compliance Report of Order dated 11-02-2020
In the said matter the following order’s have been passed by Hon’ble NGT

on 11-02-2020- :

«The State PCB needs to take action for stopping illegality and
rccovering the assessed environment compensation by using coercive
measures, including black listing and seizing assets of the project proponent.
Ample powers are available for the purpose under section 33A of the Water
(Prevention and Control of Pollution) Act, 1974 and Section 31A of the Air
(Prevention and Control of Pollution) Act, 1981, which need to be invoked. It
is also open to the State PCB to take assistance of any other public authority,
including the concerned District Magistrate or the Noida Authority for

enforcing the law and environmental rights of the affected parties.”

{. In compliance of Hon’ble NGT’s above order dated 11-02-2020, the
prosecution has been launched against the Director’s of M/s Perfect Prop
Build (P) Ltd. GH-3B, Sector-77, Noida as Criminal Misc. cases/1853/2020
UPPCB Vs Perfect Prop Build (P) Ltd. & Others. The details of the filing
the above case is enclosed as Annex-1.

2. Mean While M/s Perfect Prop Build (P) Ltd. New Delhi has filed Writ
Petition No-7712 of 2020 in Hon’ble High- Court Allahabad against
respondent State of U.P. Dept. of Environment Forest and Climate Change
through its Principal Secretary and 2 Others. The Hon’ble High Court has
passed an order dated 03-03-2020 to file counter affidavit in the said matter.
The matter is pending. The copy of order is enclosed as Annex-2.

Compliance report is submitted for kind perusal.

11020
Dr. Anil un?i}]-%ﬁ:gh
Regional Officer

U.P. Pollution Control Board

Noida

20
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Filing Number

25846/2020

Filing Date
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Re‘gistration Number

1853/2020

Registration Date
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CNR Number

UPLK040258502020

First Hearing Date

Next Hearing Date

18-05-2020

Stage of Case
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case :- WRIT - C No. - 7712 of 2020

Petitioner :- Perfect P :
5:;;1 s rop Build (P) Limited, New Delln ‘I‘hrough Its Aumonsed
Respondent :- State Of U.P. Dept. Of E t.

inogh s Biiestyel Seereiary e 3 mhr;rlsmnmen Forest and Climate Change, .
g?:;g?]:l for Petitioner :- Siddharth Nandwani holding brief of Sri Siddharth
Counsel for Respondent No.1 :- Mata Prasad (Standmg Counsel)

Counsel for Respondent Nos. 2 and 3 :- Hari Nath Tripathi

Hon'ble Biswanath Somadder.J.

Hon'ble Dr. Yogendra Kumar:Srivastava,J.

Learned advocate appearing for the petitioner submits that the order dated 31_'g.t
January, 2020, passed by the Uttar Pradesh Pollution Control Board is an order

without jurisdiction. The facts, however, demonstrate 0 the contrary. The

: génesis of the order dated 31st January, 2020 is on the basis of initiation of

. proceedings by the Uttar Pradesh Pollution Control Board pursuant o an order

of the National Green Tribunal dated 02.12.2019.

We are of the view that the matter requires further consideration.

The concerned respondent-authority, pamely, the Uttar Pradesh Pollution

Contro] Board shall file a report within three weeks in the form of an affidavit

on or before the next date stating its response to the specific allegations made in

the writ petition.

* List on 24® March, 2020, under the same heading.

Order Date :- 3.3.2020
Imroz

(Biswanath Somadder,].)

Mmr VK Crivractairs 1)

Annex- 2

9)



1"
\
. \3"\ o
IR 4§ i
— i A I
pn—— ? o /‘} ‘ L’
— T AN
= -
S

ﬁ""‘ﬂeb&\-mx-—?_
IeeR TS WeyOT TR 9

UTTAR PRADESH POLLUTION CONTROL BOARD

ol w0 /fﬁ - Frm
:eT. NG % R /Cyor1 334 /2020 02'27 2{;’?/72 7

Jar i,

|, 7 riurers ARl
Sraer ienfie e NEwRT

m%ﬁ,ﬂm‘n,mmﬁaawwmaamﬁmﬁa
e s 11022020 & g & w4 7|

R

SwEa fawad o TASHOIO, ¢ feh R AN FE—889 / 2019
i?r?r%?:mﬁaﬁam,aﬁﬁ,mﬁq?ﬁmmmawwmaam
N qfe o R 11022020 (ST ' )ﬂﬂaﬁmmﬁmmﬁ1
s o e fag Fred -

n 3. The Stote PCB needs to take further action for stopping illegality and
recovering the assessed environment compensation by using coercive measures,
including black listing and seizing assets of the project proponent. Ample powers aré
available for the purpose under Section 33 A of the Water (Prevention and Control of
pollution) Act, 1974 and Section 31 A of the Air (Prevention and Control of Pollution)
Act, 1981, which need to be invoked. It is also open to the State PCB to toke
assistance of any other public authority, including the concerned District Magistrate

or the Noida Authority for enforti

parties...."

ng the low and environmental rights of the affected

3 wdg # o Bl % f wo wRowodo ¥ AT ST sloto @
st uika e e 20.09.2019 @ aFure 3 Sowo weEer e A8 T
Tﬁmﬁmfam:%eﬁawﬁﬁm'w‘qﬁrmlwaaﬁmmmmm
10.12.2019 ) fopar T o e 4§ rar T en siaRe PR TR A SIFI
mmmzﬁ FET ¥ 100 frowito / fom awen @1 wwiodloio senfer e
mn'e'.Gﬁqﬁﬁaﬂmaﬂaﬁ%iﬁﬁw%mwﬁﬁmaﬂmmwﬁzk
ar:;'mﬁﬁiqmwmzﬂﬂﬂsﬁﬁamwaﬂmmrﬁﬂmﬁmuwhwﬂﬂ

WITd Hedie vl

J qafaxdia R g e 31.10.2011 R ACKH g

o, R arpaR S R A 600 Reoello/ R erml @1 gwolodlo zenfixa

=0

B Bl wme el Ty

P— ]

T.C.-12 V, Vibhutl Khand, Gomti h

b



fear % o Suged A8 R yRdeen gRT 900 HEEl ATEYr 9 A Fomrger
ST oo Ud AR Wie A& @) ) off | of: Mo TAOSHOT0 @ G @ S
ﬁﬂmﬁﬁﬂwmmmm/ﬂwmﬁﬁmmvﬁuaﬁﬁ&m
3 gard) T MEe W B AuR W oad gRaree @ % B9 32850000 /-
(mﬁﬁﬁmsm@wmmw)aﬁwwmemﬁﬁéﬁﬁm
31.012020 (3R <ie) BT AR g & A o) aRamE g Tafeel s
@ g oA FE a1 T 2 . _

San aRAET BN A% g s wufeeha aftgfd @ e | WMo S
Wmﬁwﬁzmﬁmﬁmmz/zozowmnﬁﬁﬁ
(sm0) f0 =T Soso XI9d (d 3g § giRa e fHE 03.03.2010 & ufy Her
3| o T =T BT WIRE oy @ ararer A wod A g Ruie, wiam
w3 B wregd A SiRad fhar S 2 ) _

R & Pve Tes @ Reg o (Tgue Frarer aur i) i
1974 & wifr=l & arrta werw =urrers 3 Criminal Misc Cases/ 1853 /2000/
UPPCB Vs. Perfect Prop build Pvt. Ltd and Ors. arg *} a&aR % fear m €, <l
foarTElA ® | '

ard: o TH0oN0dI0 BRT 30T wREI—889 /2019 RoliST 3T siaRsr eTarel,
3 YTeR—77, ATEl T W oIS SN woy ¥ o N wRe amew fe=ir® 11.02.2020
%maﬁhﬁﬁm—aa}awﬁammﬁmﬁmwaﬁl

e d— ST |

yagId

(amely foren)
wew afad

yRfaf— Prefafeg o gy o amaves srfadl R o

|. e wafeRer aften, i1, Boso YgEU FEv 9, R |
2. R afrpr—yer, Sodo Ye§vr fFaav als, oRa; |
3. &y ey, Sogo wewv FraEvr A, Arer o 3w Bdy & wier f5 Mo s
" rurera, geRTEE A TiEd B¢ WM ATl ufdemy wm r Rl gl aRER
I UH BT WIEY AR $HY W0 9w e N wwa A wver 99 <Rae s
s gRafea v ) g8 ft Ay Ry ot 8 f5 mo v sRa sifdywvor
T e S1fe frar o gRREd ay |

(o>

fraT O W, OReg GRANT g1 daw 100 fEocflo /A ervn @ wwododo wils
d]

93



1

|

1

X { ECT PROPBUILD (P) LTD.
m.j.;‘ :G}] Qé v P[%Slﬁlfsidiary Company of Antriksts G?'oup)

SENSING TOMORRO

i h‘

Corp. Office : lind Floor Plat No. 2, Commercial Complex,
Sec-10, Dwarka, New Delhi, Ph : 011-45075375
CIN NO.U45200DL2007PTC160619

To Date:- 20.01.2020
Chief Environment Officer,

Uttar Pradesh Pollution Control Board, .

Circle-1, T.C.-12V, Vibhuti Khand, Gomti Nagar,

Lucknow

Subject:- Reply to your letter dated 10.01.2020 having letter
reference no. as H46229/C-1/Vidhi/ 153/2020

Respected Sir,

The instant reply is in regard to the notice issued from the office
of your good self dated 10.01.2020 calling for explanation in
respect of show cause notice dated 29.11.2019 having been
issued under Section 33A of The Water (Prevention and Control
of Pollution) Act, 1974. We would like to bring few points in your
knowledge which are necessary for disposal of the instant reply:-

1. That at the outset, the facts, figures and findings arrived by
the office of your good self in respect of the real estate
project of the company before sending the instant letter and
show cause notice are incorrect, illusory and baseless hence
are vehemently denied. Without affording any opportunity to
file appropriate objections to the finding arrived by the office
of your goof self, the office of your good self has proceeded
to impose the monetary compensation and show cause the
company.

2. That the project Antriksh Forest and Antriksh Kanball 3G
both are a part of single project (one land parcel} which has
been constructed on Plot Np. GH-3B, Sector-77 Noida,
Gautam Buddh Nagar. The drawing approved from the
authority for the complete project is a single drawing. Also,
single environment clearance has been obtained for the
complete project comprising of towers of both Antriksh
Kanball 3G and Antriksh Forest therefore the findings
recorded while issuing the show cause notice dated
29.11.2019 1is contrary to the actual facts and
circumstances of the case in hand. The two different names

ini i- 85
Reqd. Office : 34/C-8, Sector-8, Rohini, New Delhi - 1100
Marketir?g & Site Office: Plot No.3B,Sector-77,Noida,G.B.Nagar (U.P.)
E-mail : antrikshforest@gmail.com | www.antrikshgroups.com
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3, of the complex have b

That for the purpose of treat

een given by the Company only for the
purpose of identification and in no manner ‘Antriksh Forest’
and ‘Antriksh Kanball 3G’ can be treated as standalone real

estate project.

ing discharge of sewerage
offluents, a Sewerage Treatment Plant (hereinafter referred
to as ‘STP) of 100 KLD was installed at the time of
inspection as per the calculations which has been arrived
after duly taking into consideration the occupancy of flats
by respective families. The STP was functioning properly
and was treating the wastage affluently. By passage of time
and increase of its usage by the respective families, the STP
installed by the company has since then been improvised
which can be verified by the office of your good self and
currently the STP having loading capacity of 250 KLD is in
place. s

. That as per the environment clearance obtained from the

state level environment impact assessment authority Uttar
Pradesh, the Company is under obligation to install STP
having capacity of 600 KLD however, an STP having
capacity of 100 KLD has been installed by the Company
taking into consideration the present occupancy of flats by
respective families. The STP having capacity of 100 KLD has
been installed presently on account of the fact that the
functioning of STP depends upon the sewerage effluents
being discharged into it for their treatment. As per technical
know-how full STP shall not function in case of non-
discharge of trade-effluents required for its functioning. The
installation of remaining capacity of STP is proposed which
the company undertakes to install as and when the

occupancy of flats in the project is increased in its number.

g
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The calculations arrived by the company are as under:-

il iding i i t (F1) = 80
No of families residing in Antriksh Fores
No of Persons per family (P1) - 2 éfor 2, 3 & 4 BHK)

Daily Consumption (Ipcd) (C1) L
Total Discharge(D1) = (F1*P1*C1/1000)

i.e. (78*5*86/1000=33.54
i.e. 33.54 KLD discharge

No of families residing in Kanball 3G Tower (F2) = 200
(Type 1 flats admeasuring 550 sq.ft)

No of Persons per family (P2) = 2 (for Type 1 flats)
Daily Consumption (Ipcd) (C2) = 86
Total Discharge(D2) = (F2*P2*C2/1000)

i.e. (200*2*86/1000=34.4
i.e. 34.4 KLD discharge

No of families residing in Kanball 3G Tower (F3) = 100
(Type 2 and Type 3 flats admeasuring 855 & 1170 sq.ft)
No of Persons per family (P3) = 3 (for Type 2 & Type 3

flats)

Daily Consumption {lpcd) (C3) = 86
Total Discharge(D3) = (F3*P3*C3/1000)
i.e. (100*3*86/1000=25.8
i.e. 25.8 KLD discharge
Total Discharge i.e. (D1+D2+D3) = 33.54+34.4+25.8
=93.74 KLD
=approx. 94 KLD

discharge

_The contention of your good self that the project does not

has any consent from the Board under Air and Water Act is
absolutely baseless. It is submitted that no consent from
board under Water Act is required before establishment of

residential complex as the real estate project developed by
the company does not falls within the definition of industry



as defined under the provision of Act. The controversy in
hand came to have been decided by the Hon’ble High Court
of Delhi in Writ Petition No.  ‘Delhi Pollution Control
Committee versus Splendor Landbase Ltd. ILPA 895/2010".
The relevant paragtaph of the judgemex?_t is being
reproduced herein below for the sake of convenience: -

16. A perusal of Section 25 of the Water Act would
reveal, on a bare reading thereof, that without the
previous consent of the State Pollution Board, ,no
person could establish or take any steps to establish
any industry, operation or process,........ which is likely
to discharge sewage or trade effluent". Thus, even if
sewage effluent as defined in Section 2(g)was
discharged from any industry, operation or process
intended to be established, the requirement of prior
consent would be necessary and to this extent the view
taken by the learned Single Judge is correct.

17. But, what would encompass ,any industry,
operation or process"?

18. The Water Actdoes not define, ,industry",
woperation® or ,process‘. As held in the decisions
reported as 1993 (3) SC 2529 Commissioner of Income
Tax Orissa vs. M/s.N.C.Budhiraja & Co. and 2010 (320)
ITR 420 (Delhi) Ansal Housing & Construction Ltd. uvs.
Commissioner of Income Tax, the ordinary dictionary
meaning of ,industry® or an ,industrial undertaking"
would not include the activity of construction. The word
soperation” is defined, as noted by the learned Single
Judge, in the New Shorter Oxford English Dictionary

{Lesie Brown Ed.) as follows:

‘operation: An action, deed; exertion of force or
influence; working, activity; an act of a practical or
technical nature, esp one forming a step in a process."

19. The same dictionary defines ,process", as noted by
the learned Single Judge, as under:-

"process : The action or fact of going on or being carried
on; a continuous series of actions, events or changes; @

3



systematic series of actions or operations directed at a
particular end.” .

20. As noted herein above, applying purposive
construction, the learned Single Judge has held, in para
15, that the two words , operation®* and ,, process" have
to be given their widest amplitude and meaning. The
purposive construction applied by the learned Single
Judge is that widest amplitude needs to be given

to Section 25(1)(a) of the Water Act.

21. The error committed by the learned Single Judge is
to mechanically note the definition of ,operation* and
,process", and ignore the sweep of the span of the two
words. We do so. Operation is defined as an activity or
an act of a practical or technical nature, with emphasis
of the acts forming ,a step in a process". The word
,process" is a going on action or a continuous series of
actions ,directed at a particular end'. Thus, an
operation would be a working or an activity, where the
core of the act constituting the activity is of a practical or
technical nature especially one forming a step in a
process, and since process is an going on action or a
continuous series of action directed at a particular end,
the conjoint reading of an operation and a process or
even if the two have to be read disjunctively would
mean that the expression ,establish or take any steps
to establish any industry, operation or process, or any
treatment and disposal system or any extension or
addition thereto, which is likely to discharge sewage or
trade effluent* would mean to take steps to establish
any industry, establishment or undertaking where the
operation or process i.e. activity is of a practical or
technical nature, at the core of which are ongoing acts,
in a series, directed at a particular end. Thus, the act of
ablution in the toilet or washing vegetables and dishes
in the kitchen of a residential complex, within the
precincts of residential flats, by no stretch  of
imagination can be called or labeled as an operation or

a process.



22. The view taken by the learned Single Judge
pertaining to shopping malls and commercial
shopping complexes on the applicability of
the Water Act is accordingly upheld and the view
taken pertaining to the applicability of the Water
Act to residential housing complexes is incorrect.

34. For our reasoning herein above pertaining to
the Water Act, the said reasoning of the learned Single
Judge pertaining to the Air Act is overruled, but would
make no difference to the final conclusion arrived at by
us pertaining to the applicability of the Air Act when
construction activity commences in respect of shopping
malls and commercial shopping complexes for the
reason, prior consent to establish the same is required
on the language of Section 21 of the Air Act in view of
the expanded definition of the expression ,industrial
plant®. But, for residential complexes, we hold that
neither to establish nor to operate, (in fact the
concept of ,,to operate" is not even applicable to a
residential complex), any permission is required
under the Air Act.

7. That the compensation sought to be levied by the office of
your good self is totally without jurisdiction. It is submitted
that no power is vested with the office of good self to seek
environment compensation from the company as no such
power to seek compensation is provided under the
provisions of the Water Act as also held by the Delhi High
Court in the case of ‘Delhi Poliution Control Committee
versus Splendor Landbase Ltd. ILPA 895/2010°. The
relevant paragraph of the judgement is being reproduced
herein below for the sake of convenience: -

37. We concur with the reasoning of the learned Single
Judge in paras 58 to 64 of the impugned decision and
thus do not elaborate any further, but would
additionally highlight that the power to issue directions
under Section 33A of the Water Act and the power to
issue directions under Section 31A of the Air Act, on
their plain language, does not confe'r th.e power to levy
any penalty. We would further highlight that under
Cﬁapter VII of the Water Act, and under Chapter VI of



the Air Act penalties and procedure to levy the same
have been set out. A perusal of the provisions under
the Water Act would reveal that penalties can be levied
as per procedure prescribed and only Courts can take
cognizance of offences under the Act and levy penalties,
whether by way of imprisonment or fine. Similar is the
position under the Air Act. The legislature having
enacted specific provisions for levy of penalties and
procedures to be followed has specifically made the
offences cognizable by Courts and the power to levy
penalties under both Acts has been vested in the
Courts. The role of the Pollution Control Boards is to
initiate proceedings before the Court of Competent
Jurisdiction and no more.

8. That the instant letter and show cause notice dated

29.11.2019 is completely misconceived as the same has
been issued without having taking recourse of remedial
action as provided under the provisions of the Water Act;
the act which is grossly illegal and suffers from the vice of
procedural arbitrariness and therefore is violative of Article
14 of the Constitution of India.

In view thereof, it is submitted that the instant letter and show
cause notice dated 29.11.2019 deserves to be recalled.

Yours Faithfully

Perfect Propbuild

CC:-

FOR PEREECT PROPBUILD F‘VIT TO.

Regional Office at E-12/1, Sector 1, Noida, Gautam Buddh Nagar



Chief Justice's Court
Case :- WRIT - C No. - 42240 of 2019

Peitioner :- Perfect Prop Build (P) Limited
Respondent :- State Of U.P. And 3 Others
Counsel for Petitioner :- Siddharth Singhal

Counsel for Respondent :- C.S.C.,Hari Nath Tripathi,Manoj Kumar
Sinha

Hon'blé Govind Mathur, Chief Justice

Hon'ble Vivek Varma,J,
Heard learned counsel for the petitioner.

Respondent no. 1 is represented bjr learned Standing Counsel,
respondent no. 2 is -represented by Mr Shambhu Chopra,
learned Senior counsel assisted by Sri Manoj Kumar Sinha,

Advocate and respondent nos. 3 & 4 are represented by Mr
Vishnu Pratap Singh, Advocate.

By this petition for writ, the validity of order dated 29.11.2019

passed by the Chief Environment Officer (Circle-I), UP
Pollution Control Board is assailed,

Under the order aforesaid, while asking the explanation as to
why appropriate steps be not taken against the petitioner for

causing damage to the Environment, a compensation (o the tune
of Rs. 3,28,50,000/- has been demanded.

It is brought to our notice that National Green Tribunal,
Principal Bench (New Delhi) in Original Application No. 889
of 2019 (Residents of Antrikish Kanball 3G, Sector-77, Noida
Vs State of UP and others) after considering an inspection
report submitted by the State Pollution Control Board, vide
order dated 02.12.2019 directed the Board to take further action
in accordance with law and file compliance report before the
next date i.e, on 11.2.2020.

According to learned counsel for the petitioner, demand of
compensation is wholly without jurisdiction and further that no
demand for compensation could have been made without
considering the explanation submitted by the petitioner in
pursuance of the notice/order dated 29.11.2019.

Learned counsel appearing on behalf of UP Pollution Control
Board states that entire issue is seized with National Green
Tribunal, Principal Bench, New Delhi in Original Application
No. 889 of 2019, hence, if petitioner is having any grievance
with the compensation demanded, then the appropria:te course is
to approach the National Green Tribunal and not by invoking an

51



extra ordinary jurisdiction of this Court under Article 226 of the
Constitution of India.

We have considered the arguments advanced.

True it is, National Green Tribunal under order dated
02.12.2019 in Original Application No. 889 of 2019, kept the
State Pollution Control Board at liberty to take further action
against the petitioner but that must be in accordance with law.

The U. P. Pollution Control Board vide notice dated 29.11.2019
at one hand directed the petitioner to furnish explanation
regarding the damage caused and as to why further action be
not taken, and on the other hand demanded a sum of Rs.
3,28,50,000/- against compensation.

We fail to understand as to how the Pollution Control Board
determined the compensation without taking into consideration
the explanation tendered by the petitioner. The Pollution
Control Board should have first consider and decide the
explanation submitted by the petitioner and then should have
proceed with any action, if required.

In view of whatever stated above, we deem it appropriate to
dispose off this petition for writ by setting aside the
notice/order dated 2911.2019 to the extent that demands a
compensation to the tune of Rs. 3,28,50000/- without taking
into consideration the explanation tendered by the petitioner.

The matter, being related to cause damage to the environment,
requires expeditious consideration of the explanation submitted
by the petitioner to taken further action in accordance with law.
Therefore, we deem it appropriate to direct the Chief
Environment Officer (Circle -I), UP Pollution Control Board to
consider and decide the issue for which the petitioner is called
upon under notice dated 29.11.2019 in accordance with law on
or before 1.2.2020.

Order Date :- 19.12.2019
RavindraKSingh

(Vivek Varma, J.) (Govind Mathur, C.J.)
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ATANTRIKSH W PERFECT PROPBUILD (P) LTD.
4 L ENSING TOMORROW \Ig;k A (Subsidiary Company of Antriksh Group)
; 20

CIN NO.U45200DL2007PTC160619

To.
Chief Environment Officer,

Uttar Pradesh Pollution Control Board,
Circle-1,

T.C.- 12V, Vibhuti Khand, Gomti Nagar, Lucknow- 226010.

Subject: Reply of letter dated 29.11.2019 received from Uttar Pradesh Pollution
Control Board, Lucknow- Regarding.

Ref:. H-44382/C1/Jal/1314/K.B. Notice/ 201 dated 29.11.2019.

Respected Sir,

This letter is in regard to the noftice issued from your good office dafed
29.11.2019 having the above mentioned reference number in regard to the
fine imposed on M/s. Perfect Propbuild Pvt, Lid. for damaging the
environment and not complying with the environment norms and regulations.

We would like to bring few points in your kind knowledge which are as
follows:

1. That Antriksh Forest and Aniriksh Kanball 3G both are a part of single
project(one land parcel) which has been constructed on Plot no. GH-
3B, Sector- 77, Noida, Gautambudh Nagar. The drawing approved
from the competent authority for the complete project is a single
drawing. Also, single Environment Clearance letter has been cbtained

for the complete project comprising of towers of both Antriksh Kanball
3G and Antriksh Forest.

. That the reason of giving two names within a single project is solely for
the marketing purposes,

3. That the STP of capacity 100 KLD has been installed in project and is

sufficient as per the curent requirements of the project. The
P calculations are as under:
()

No. of families residing in Anfriskh Forest (F1)
No. of persons per family (P1)

g Daily consumption (lpcd) (C1)
A

80

5 (for 2, 3& 4 BHK)
86

(F1*P1*C1)/ 1000

LI A 1

Total discharge (D)

\o\_\"f' i.e. (78*5*86)/ 1000= 33.54
i.e. 33.5 discharge

Regd. Office : 34/C-8, Sector-8, Rohini, New Delhi - 110085
Marketing & Site Office: Plot No.3B, Sector-77, Noida,G.B. Nagar (U.P.)
E-mail : antrikshforest@gmail.com | www.antrikshwarld.com
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ANTRIKSH PERFECT PROPBUILD (P) LTD.

ING TOMORROW (Subsidiary Company of Antriksh Group)

SENS

/1

CIN NO.U45200DL2007PTC180619

No. of families residing in Kanball tower 3G (F2) =200

(Type 1

flats measuring 550 Sqft.)
No. of persons per family (P2) =2 (for Type 1)
Daily Consumption (Ipcd) (C2) = 86

I

Total discharge (D2) (F2*P2*C2)/ 1000

i.e. (200*2*86)/ 1000
i.e. 34.4 KLD discharge

No. of families residing in Kanball 3G (F3) =100
(Type-2 and Type-3 flats measuring 855&1170 Sqft.)

No. of persons per family (P3) =3 (for Type-2 and Type-3 flats)
Daily Consumption {lpcd) (C3) - 86
Total discharge (D3) = (F3*P3*C3)/ 1000

i.e. (100*3*86)/ 1000
i.e. 25.8 KLD discharge

Total Discharge i.e. (D1 + D2+ D3) =33.54 + 34.4+ 258

= 93.74 KLD discharge
= agpprox. 94 KLD

. That the total discharge from the project is 94 KLD which is being

freated in the STP of 100 KLD which has been installed at site and is
functioning properly {photographs attached).

. That 600 KLD STP is proposed for the complete project. Looking at the

current situation of occcupancy in the project, STP of 100 KLD is sufficient
and as when the occupancy will increase, the provision of additional
STP will be made available aft site.

. That the compensation levied by the office of your good self is totally
without jurisdiction. It is submitted that no power is vested with the
office of good self to seek environment compensation from the
company as no such power fo seek compensation is provided under
the provisions of the Water Act as also held by the Delhi High Court in
the case of ‘'Delhi Pollution Contfrol Committee versus Splendor
Landbase Lid. ILPA 895/2010".

eREEe

o\ i
3 Regional Officer, UPPCB
E-12/1;-Sector 1, Noida, Gautam Budh Nagar, UP

Regd. Office : 34/C-8, Sector-8, Rohini, New Delhi - 110085
Marketing & Site Office: Plot No.3B, Sector-77, Noida,G.B. Nagar (U.P.)
E-mail : antrikshforest@gmail.com | www.antrikshworld.com
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ir Perfect Propbuild Pyt

Chief Justice's Court
Case :- WRIT - C No. - 42240 of 2019

Petitioner ;- Perfect Prop Build (P) Limited
Respondent :- State Of U.P, And 3 Others
Counsel for Petitioner :- Siddharth Singhal

Counsel for Respondent :- C.S.C.,Hari Nath Tripathi,Manoj Kumar
Sinha

Hon'ble Govind Mathur,Chief Justice
Hon'ble Vivek Varma,J.

Heard learned counsel for the petitioner.

Respondent no. 1 is represented by learned Standing Counsel,
respondent no. 2 is represented by Mr Shambhu Chopra,
learned Senior counsel assisted by Sri Manoj Kumar Sinha,

Advocate and respondent nos. 3 & 4 are represented by Mr
Vishnu Pratap Singh, Advocate.

By this petition for writ, the validity of order dated 29.11.2019

passed by the Chief Environment Officer (Circle-I), UP
Pollution Control Board is assailed.

Under the order aforesaid, while asking the explanation as to
why appropriate steps be not taken against the petitioner for

causing damage to the Environment, a compensation to the tune
of Rs. 3,28,50,000/- has been demanded.

It is brought to our notice that National Green Tribunal,
Principal Bench (New Delhi) in Original Application No. 889
of 2019 (Residents of Antrikish Kanball 3G, Sector-77, Noida
Vs State of UP and others) after considering an inspection
report submitted by the State Pollution Control Board, vide
order dated 02.12.2019 directed the Board to take further action

in accordance with law and file compliance report before the
next date i.e. on 11.2.2020,

According to learned counsel for the petitioner, demand of
compensation is wholly without jurisdiction and further that no
demand for compensation could have been made without
considering the explanation submitted by the petitioner in
pursuance of the notice/order dated 29.11.2019,

Learned counsel appearing on behalf of UP Pollution Control
Board states that entire issue is seized with National Green
Tribunal, Principal Bench, New Delhi in Original Application
No. 889 of 2019, hence, if petitioner is having any grievance
with the compensation demanded, then the appropriate course is

d Signatory X0 approach the National Green Tribunal and not by invoking an

[P R B L R 21



extra ordinary jurisdiction of this Court under Article 226 of the
Constitution of India.

We have considered the arguments advanced.

True it is, National Green Tribunal under order dated
02.12.2019 in Original Application No. 889 of 2019, kept the
State Pollution Control Board at liberty to take further action
against the petitioner but that must be in accordance with law.

The U. P. Pollution Control Board vide notice dated 29.11.2019
at one hand directed the petitioner to furnish explanation
regarding the damage caused and as to why further action be
not taken, and on the other hand demanded a sum of Rs.
3,28,50,000/- against compensation,

We fail to understand as to how the Pollution Control Board
determined the Compensation without taking into consideration
the explanation tendered by the petitioner. The Pollution
Control Board should have first consider and decide the
explanation sub

mitted by the petitioner and then should have
proceed with any action, if required.

In view of whatever stated above, we deem it appropriate to
dispose off this petition for writ by setting aside the
notice/order dated 2911.2019

to the extent that demands a
compensation to the tune of Rs. 3,28,50000/- without taking

into consideration the explanation tendered by the petitioner.

The matter, being related to cause dama
requires expeditious consideration of

by the petitioner to taken further acti
Therefore, we

ge to the environment,
the explanation submitted

on in accordance with law,
deem it appropriate to direct the Chief
Environment Officer (Circle -1), UP Pollution Control Board to
consider and decide the issue for which the petitioner

is called
upon under notice dated 29.11.2019 in accordance with law on
or before 1.2,2020.

Order Date :- 19.12.2019
RavindraKSingh

(Vivek Varma, J.) (Govind Mathur, C.J )

For Perfe t Propbuild fvt td.

AW D
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T
Mr. Rakesh Yadav,
Ownmer,
[IND Floor Plot no- 2,
Commercial Complex. Sec-10. Dwarka.
New Delhi.

“Subject- Regarding the Environmental Clearunce Tor the wAntrikshs Forest™ Plot nu- 3 Seegnr-77

Noida, G.13. Nagar, U.P.

Dear Sir,
Please refer to vour lever Project Propased submitied o the The Seerctary, STAN ShEAL I

Bhimrae Ambedkar Paryavaran Parisar. Vineer Khand-1. Gomi Nugar, Lue
The State Level Expert Appraisal Commitiee has considersd tae s in e et I
and has baen given o understand that

1. Environmenta) Clearance is seught for group bousing praje!
3IB. Sector-77. (.13, Nagar, Noida, LLP.
The total Plot area is 39295.5 squm. Proposed Built ap arca is 123983004 sgap
je covered under cutegory Su ol the LIA nuaication dasead 149

Loy o The subject as b
W gy YR el (1

ket e 3

ey end the

Lt b

The proposal
amendments thereol

4. Green arca lor the proposed project is 5424 401 s

The total water requirement Tor the praject s SRA KL & resh witer it et AL ey
al (Municipal Supply by sl

h

requirement will be met from Ciangr ]

6. 496 KI.D waste wiier is expected o generate and will be trested i N ot Sl R dape s
Treated water will be reused in fushing and Riifieiure, 105 ki D) osasie st Y
peatment will be disposed in ta sewvire system

i Power requirement is 8.0 MW which will be met from wrid supply (Liecanoty Beardesl for o
power 4.DG sels of 750 KV A capucity each has been p ropesad.

3. For RWI, 3 nos. of pits are proposed for approx. 299.4 m’ run olf poterial

9. Approx, 2.8 Tons./day of salid waste will be generated during operiio i i B oveihy fer e
and segregated inte biodegradable. recyclable and others fractivns aue ispus ot ol N AN
Rules, 2000

10. 9 meter wide road has been provided all raund the perivhers ol the e

“41. The total preposed parking for the project is 1627 ECS {Basement-§ ..

arca 647 ECS),
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21. Allernate technologies for solid waste disposals (like
consultation with expert organizations.

22. No wetland should be infringed during construction and operation phases. Any wetland coming in
i the project area should be suitably rejuvenated and conserved.

23. ?avcmcnts shall be so constructed as to allow infiltration of surface run-off of rain water. Fully
m!permeak?lc pavements shall not be construcied. Construction of pavements around trees shall be
as per SC‘Q““_ﬁCﬁ“}' accepted ‘principles in order to provide suitable watering. aeration and

~ nutrition 10 the trecs. :

24. The G_reen building Concept suggested by Indian Green Building Couneil, which is a part of CH-

_ Godrej GBC, shall be studied and followed as far as possiblc. “

75. Compliance with the safety procedures, norms and guidelines as outlined in Mational Building
Code. 2005 shall be compulsorily ensured.

26. i is to ensure usage of dual flush systems for flush cistems and explore options (0 use SEnsar
based fixiures. waterless urinals and other water saving techniques.

97, It is to ensure exploration of options for use of dual pipe plumbing for use of water with ditferent
qualities such as municipal supply, recycled water and ground water cie.

_28.1t is to ensure usage of measures for reducing waler demand for landscaping and using
xeriscaping, efficient irrigation equipments & controlled watering SYSICIUS.

99,1t shall be ensured to make suitable provisions for using solar energy as allernative source of
energy. Solar energy application should be incorporated for illumination of common ARtas.
lighting fo1 gardens and street lighting in addition 1o provision for solar water heating. Present a
detailed report showing how much pereentage of backup power for institution can be provided
through solar energy so that use-and polluting-effects of DG sets can be minimized.

30..Make separate provision for segregation, collection. transpart and disposal ol e-wasle.

11, Educate eitizens and other stake-holders by putling up hoardings at different places 10 create

T environmental Dwareness.

32. Traffic congestion near the entry and eXit points from the toids adjuining the proposed praject it
must be avoided. Parking should be fully internalized and no public space should be utilized.

33. It shall be ensured o prepare and present disaster manageinent plan. .

14, A report on the energy conservation measures confirming o enerdy conservition normy finatize
by Bureau of Energy efficiency should be prepared incorporating detnils about building maerials
and technology, R & U Factors elc.

33, Fly ash should be used as. building material in the construction as pet the provigion ot 1y ash
notification of September. 1909 and amended as vn August, 2003 (The above condition s
applicable only il"the project lies within 100 km of [bermal Power Stanon.

16. Ihe DG sets w be used during construction phase should use low suiphor die
conform to E.F. rules prescribed for air and noise crission standurds

17 J\l‘[{,‘.{]‘lﬂ!ﬂd@(;hnﬂiﬂgies to Chlorination (for disinfection of waste water) including mcthods like
Ultra Violet radiation, Ozonation etc. shall be examined and a report submitted with justilication
for selected technology. .

18. The green belt design along the periphery of the plot shall achieve attenuation factor conforming

(o the day and night noise standards preseribed for residential land use. The open spaces inside the
plot should be snitably landscaped and covered with vegetation ol indigenous variely.

19. The construction of the building and the consequent increased tralTic load should be such that the
micro climate of the area is not adversely affected.

40. The building should be designed so as 10 take sufficient safeguurds re

. sensilivily : ¢

41. High rise buildings should obtain clearance from aviation department or concerned authority of
Quitable measures shall be taken to restrain the development of small commerecial actlivilies or
slums in the vicinity of the complex. All commercial activities should be yestricted © spreciith areis
carmarked for the purpose.

vermin-culture ete.) should be used in

sl type and should

garding seistuc Zune



X0l on the

fmecting held on
dance o e project subject o the elfective
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‘ .BaSCd on the recommendations of the SEAC (mecting held
aforesaid project the Stale Level Environment limpact Assessment Authority 12p
07/1072011) has decided 10 grant the Environmenial Clear et sub
implemenitation of the following conditions -

1. General Conditions :
LI .Shi_l" .be ensured that ol standards relaed 1o ambient environmental gualizy and e
emission/effluent standards as preseribed by the MaEF are strictly complied with,
V/%, .lI shall he cn.sured W obain the ne abjegtion certificate from the U P pollution coniro! bl
. “before start of construction. -

3. Iushall be ensured that no construction work or preparation of lund by the projett menagenicnt

= .exeept lor se_curmg.lhe Jand is started on the project or the activity without the prior enviropmental
clearance.

4. The proposed kd use shall be in accordance 1o the preseribed fand use A land use centificals

issued by the competent authority shotl be obtamed i this regivils,
5. All wee- Telling in the project aren chall be as permiticd by the Forest Departient s
_ preseribed rules. Suitable clearance in this regard shall be obtamed from the compeient aut
6. Impact of drainage patern on environment should be provided.
7. Surface hydrology and water regime of the projeet arca within 10 ki should be provided
8, A suitable plan for providing shelier. light and fuel. water and waste disposal for construetion
labour during the construction phass shall be provided along wiih the number of proposec_;
workers. :
A Measwres shall be undertaken to reeyele and reuse treared effluents for horneulure wmd slantaiion
A suitable plan Tor waste water recycling shall be submitied. ’
10. Tt shall be ensured to abtain proper permission [rom competent authorities regurding
during and dug to construction and vperetion of project. .
11. It shall be ensured 1o oblain necessary clearances from the competent antherity un the abstruetion
and use of ground water during the construction and uperation phases.
12. Hazardous/inflammable/Explosive materials fikely 10 be swoeed during the consiruction and
operation phases shall be as per standard procedure as preseribed under las. Necessar clearanves

Feanesd traliie

in this regards shall be obtained.

13. Solid wastes shall be suitably segregated and disposed. A sepurafe and isolated muredipal waee
collection center should be provided. Necessary plans should be submvitted i tng vegan!

14. Suitable rainwater harvesting system as per designs ol Ground  Water: Depurtiment shall be
installed. Complete proposals in this regard should be submitied.

i 3. The emissions and effluents ete. from machines, Instruments and ranspert during construction wd
operation p]wsr:s should be according o the prescribed stondords, Nucessary plans o this reee N
shall be submitted. - .

16. Water sprinklers and other dust control measures should be undernaken to ke e ol des
generated during the construction and opération phases. Necessary plans in this reeard shall be
submitled. .o _

17. Suitable noise abatement measures shall be adopted during the comvitruction and operition phases
in order 1o ensure that the noise emissions do not violaie the preseribed wbiont noise wandurds.
Necessary plans in this-regard shall be submitied,

18, Separate stock piles shall be amaitained {or excavated top suil ad the top soil shauld be wiilized
for preparation ol green bell. o

19. Sewage efMuents shall be kept separate from rain waler vollection und storage svstem and
separately disposed. Other effluents should noat be allowed o mix with domestic eiflueits.

20. Hazuwrdous/Solid wastes generated during construction wnd epeetiog phases shoukd by Jisposad
off as preseribed wnder lasw. Necessary clearances in this regacd shall be nbtained,

o
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" 47. The tréated effluents should normally not be discharged into public sewers with lerminal treatment

2.1 is suggested that literacy program for weaker sections of societvwomen/adults (includints
domestic help) and under privileged children could be provided in o [ormal way, :

43, The use of Compaet Fluorescent Iamps. should be cncouraged. A management plan (or (he safe
disposal of used/damaged CFLs should be submitted.

44 It shall be ensured that al} Street and park lighting is solar powered, S0% of the same may be
provided with dual (solarfelectrical) alternatives. '

45, Solar water heater shal] he installed to the maximum possible capacity. Plans may be drawn up
accordingly ad submitted with Instification. =

46, Treated effluents shall be maximally reused to aimn for zero discharee, Where ever nat possible. a
detailed management plan for disposal should be provided with quantities and guality of waste
water, v

facilities as they adversely affect the hydiaulic capacity of STP. If unable, neeessary permission
: fmn_l'_qul_llml‘i'[ies should be taken.

48..Construction activities including movements of vehicles should he s managed so that no
disturbance is caused 1o nearby residients. "

49. A}l necessary statutory clearances should be obtained and submilted belore start gf any
construction activity nr;d if this condition is violated the clearance. il and when given. shall be
automatically deemed to have been cancelled,

50. Parking.areas should be in accordance with the norms of MOEF, Governent of India. Plans LS
be drawn up accordingly and submitted.

51, The location of the STP should be such that it is away from human habilitation and does not cause
problem of odor. Odorless technology options should be examined-und a report submiitted, -

52. The Environment Management plan should also include the: brenk up vosts on various activities
and the management issues also so (hat the residents also paticifite in the implementation of the
“environment management plan. : ‘

53. Defailed"plans for safe disposal of STP studge shall be provided along with ultimate disposal
location, quantitative estimates and measures proposed.

54. Status of the project as on date shall be submitted along with photographs from Nosth,South, West
and East side facing camera and adjoining areas should be provided. =

35, Specific location along with_dimensions with reference to STP, Parking, Open: areas and Green
belt ete. should be provided on the layout plan. ' .

56. The DG sets shall be so installed so as to conform 1o preseribed stack heights and regulations and
also to the noise standards as preseribed, Details should be submitied. e

57. E-Waste Management should be dorie as per MoEF guidelines.

38. Electrical waste should be segregated and disposed suitiibly a8 not 1o impose Euvironmental Risk B0

59. The use of suitably processed plastic waste in the construction of roads should be considered.,

60. Displaced persons shall be suitably rehabilitated as per preseribed-norms,

61. Dispensary for [irst aid shall be provided.

62. Safe disposal arrangement of used toiletries items in Hotels should be ensured. Toiletries items
could be given complementaryto guests, adopting suituble measures.

63. Diesel gencrating set stacks should be monitored for CO and HC.

64. Groumd Water downsiream of Rain Water Hﬁrvesring pit nearest 10 STP should be monitored for
bacterial contamination. Necessary Hand Pumps should be provided for sampling. The monitaring
is to-be done both in pre and post monsoon, seasons.

63. The green belt shall consist of 50% trees, 25% shrubs and 25% grass an per MoEF nerms.

“~06. A Separale electric meter shall be provided to monitor consumption of energy (or the operation of

sewage/effluent treatment in tanks.

67. An energy audit should be annually carried out during the operational phose and submitted to the
authority.

‘g:ﬁ‘%:‘r v ‘
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/ 6h. ij::’c‘l proponents shall endeavor to obtain IS0:14001 certification. All seneral and specilic
conditions mentioned under this énvironmental clearance should be included in the environmental
manual to be prep_ared for the certification purpose and compliance. .

69. 2% of total project cost should be utilized to create a corpus ol junds tor implementing
management plan under social corporate and envitonmental responsibility and a proposal in this

. fe_gﬂfd 18 10_‘[').?. submitted within a month from issuance of Enviranmental Clearance.
b. S_Dcmﬁc Conditions:

1)+ No ground water exiraction shoufd be done during operational phasc.

2) _100°{o.wnstc water will be treated. Treaied water should confirm to preseribed standards -of
receiving bady or designated use.

3} ~Explore the possibility of providing 10% EWS houses in the project scheme.

4} f:'lal._‘,k Height. should be calculated on the basis of cmﬁhined capacity of DG sets andl should be

) 11mtabove the tallest building in the project.

5) Torhorticulture propose water requirement be revised (© L te/sgm. :

6) Only rooftop runoff shall be used for the purpose of rain water harvesting initially. Ruin water
harvesting from green area should be done unly after CGWB permission.

7) STP to be provided during operation phase and STP sludge management plan b submiticd

8) Criteria/ norms provided by competent authority regarding the seismic zone be tollowed for
construction work.

The project proponent will have to submit approved plans and proposals incorporating the
conditions specificd in the Eavitonmental Clearance within 03 months of issuance ol this
clearance. Failing this, the environmental Clearance shall be Jeemed-to be cancelled.

Necessary statutory cleardnces should be obtained and submitied belore st of ay
construction activity. Tnthe event of the violation of the condition the cnvironmental clearanee
shall be'automatically decmed (o have been cancelled.

These stipulations would be enforced among others under the proxisions of Water
(Prevention and Control of Pollution) Act, 1074, the Air (Prevention and Control of Pollution) Act %
1981, the Environment (Pratection) Act, 1086, the Public Liability (Insurance) Acl. 190) und 1A
Notification. 2006 including the amendments and rules made thereakter

This is to request you to take Further necessary action in matter s Bl protcision vl Cizelte
Notification No. S5.0. 1533(E) dated 14.9.2006 and send regular complianey feperts (9 the
authority as prescribed in the aforesaid notification.

i\ e

P

(D r L RAT
Member Secretury, SETAA

1. The Principal Secretary, Environment, U.P. Govt., Lucknow.
2. Dr. Nalini Bhatt, Advisor, Ministry of Environment & Forests. Govt. of India, Parvavaran
Bhavan, CGO Complex, Lodhi Road, New Delhi. '
3. Chiel Conservalor, Ministry of Environment & Forests, Regional Office (Cental Region).
Kendriya Bhawan, 5th Floor, Sector-H, Aligani, Lucknow. o
4. The Member Secretary, LJ.P. Pollution Contro! Board. PICUD Bhawan, Goms Magar, Lucknow,

[l -~

(Q.P. Varmu)
Secretary, SIEAC and
Director, (I/¢) Dircctorate al Enviconment.



our -
Case :- WRIT - C No. - 7712 of 2020

Petitioner :- Perfect Prop Build (P) Limited Through Its
Authorised Signatory

Respondent :- State Of U.P. Dept. Of Env. Forest And Climate
Change Through Its Principal Secretary And 2 Others

Counsel for Petitioner :- Siddharth Singhal

Counsel for Respondent :- C.S.C.,Hari Nath Tripathi

Hon'ble Shashi Kant Gupta,J.

on'ble Sanj r Pachori.J.

In pursuance of the order dated 3.3.2020, the Uttar Pradesh
Pollution Control Board was granted three weeks time to file its
report in the form of an affidavit on or before the next date of

listing stating its response to the specific allegations made in the
writ petition.

Since no affidavit was filed by the Uttar Pradesh Pollution
Control Board, this Court by its order dated 15.6.2020 had
granted six weeks further time for filing counter affidavit,

Despite specific order passed by this Court, no counter affidavit
has yet been filed by the respondent-Uttar Pradesh Pollution
- Control Board. '

Learned counsel for the petitioner states that instead of filing an
affidavit, the respondents are pressing for recovery.

As prayed by learned counsel for the respondent-Uttar Pradesh
Pollution Control Board three weeks and no more time is
granted to file counter affidavit.

The petitioner will have two week's time thereafter for filing
* rejoinder affidavit.

List thereafter.

Till the next date of listing, no coercive measures shall be taken
against the petitioner. :

Order Date :- 21,9.2020
Ishan
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"IN THE SUPREME.COURT OF INDIA
“ CIVIL APPELATE ._mmsmcrm:«r

CAVEAT APPLICATION NO. OF 2020

8.L.P. (CIVIL) NO. - OF 2020

{Arising out of Judgment & order dated 11.02.2020 passed by "
The Hon'ble Nati Tribunal, Principal Bench, in

Original Application No. 889/2019) -

IN THE MATTER OF:

' State of Uttar Pradesh & Ors. ... Petitioner
Versus ‘
Residents of Antrikish Kanball
3@, Sector-77, Noida - .+....Caveator/Respondent
To,

The Registrar
" Supreme Court of India

New Dethi-110001. .

CAYEAT \
Let notliing be done in the above raatter without notice to the
undersigned. ) '
Thanking you %

FILED BY:

: ‘ (VARDHMAN KAUSHIK)
Advecate for the Caveator/Respondent
CODE: 2736

Filed no: 12 . 2 2.+ - .2020

Chamber: 419, M.C. Setalvad Chambers,
Supreme Court, Bhagwan Das Ror. 7,
New Delhi-110001

Note: Caveators were party before High Court in the
abovementioned
matter.

Ll



THE ME COURT OF INDIA
Mggmwom GINAL JURISDICTION
Spemal Leave Petldon (&uvemmﬁ No.___ of2020

i 8 of :u}gg

MM—“"A—M— Petitioner(s)

Appellants(s)

Verzus

h MP YA o'? Anrakizn 149‘nbﬂuﬂ1,$£&r??r mwliesponﬁcm(s)

VAKALATNANA °

Petitioner(s)/ Respondent(s)/ Appellant(s) in the above wa‘ Petition/ Appeal do hereby appoint
and retain, Mr. VARDHMAN XAUSHIK, Advocate of the Supreme Court of India to act and
appear for me/us-in the above Suit/Petition/ Appeal and on my/our behalf conduct and prosecute
(or defend) or withdraw the same and all pmc:edmgs that may be taken in respect of any
application connected with the same or any deoree or order passed therein, including proceedings
in taxation and epplication for Review, to file and obta’n, retum of documents and o deposit and
reccive money on my/ our behalf in the above Suit/ Petition/ Appeal and application for Review,

and to represent me/us and {o take all necessary steps on my/ our hehalf in the above matter. I/

* we agree to ratify all acts done by the aforesaid Advocate, in pursuance of this suthority.

Dateg this the ...,.. 1 3......day of......D2-..........2020

Acmplcd. Zﬂjr‘fh‘ij ;P‘ v@‘! ‘;7

Mmmm

'Admcatz-on-ﬂaeord, Supreme Court V.
AcR Code : 2736 Petitioner(s)/Appellant(s)

(Vimndaa Singh )

MEMO OF APPEARANCE

To,

The Registrar

Supréme Cowt of Indis,
New Delhi .

Sir,

Please enter my appearance on behalf of the P tioner(s)/ Appeallant(s)/ Respondent(s)
in the above matter. .

Your's faithfully

’ ook i > - "
Paes : {3leejrono {VﬁRMﬂﬁAN KAUSHIK)
& I l Advocate-on~ -Record, Suprerte Court
AoR Code: 2736

Chm'uber 419, New Lawyer Cham ors, Supreme Court, Bhagwandas Road, New Delhi-110013
Office: 29 Presidential Estate, LGF, Nizanwddin Ezst, New Delhi 110003
Phone 9899697730 . © cmaik var&.hmmhuswr@gnwme

'3 3



11 ha!*,’eeen.tes::lvgt{«m tlie megﬂhg of the;emdents of Azmrlksh !(:anba{i-SG Sur,mr

--ﬂ?%ﬂbﬁﬁlﬁa.;om{)ﬁ 09’231921}1’31-:[[10 ssue;ofithe ﬁlegal' w;r.hdrawal of ground water,

:dlk;cl';a‘ggg- of- wutmter J§ &ls;rmewater dram ndn-ﬁﬁétxerp ¢fm]anM’hMé§tlng
system and iHegal. openatlo'n of DG Sets.by mwuilﬂer s!wﬂ"be taken before the

_ ‘Hﬁn‘bIéCﬂuﬂanblmsl

A Hthas been ﬁu:ther Izesoiw;ﬁ-l:ﬂ'mﬁ.-lvfr{ *{uen?ira Singh;ﬁ "64) 7'}‘?[1' Kamesh Kumar
s Gupta {Bf-.li)él@) b Ms.f-SlnlBa Wik @}20&} afé-at:‘t}rbmed io; file petitians,

8 pphsatlms, affidavit nnd vakalamanq, et on. our: bchal’f of’ﬂ{c msfdents of Antriksh .

Kanball-3G, Sector 77, dea whose names are mentioned with s:gnamre attached

along with'this Tesolutiof’

. Signatore.arpahed,

Thlame):

sNo | Name -Mdrt.:ﬂ.FI'kl.Nu. i & Siignature
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,
“ PRINCIPAL BENCH, AT NEW DELHI
MEMORANDUM O APPLICATION-

ORIGINAL APPLICATION NO. 889 OF 2019

(Under Section 14 read with Scctions 15 and 18(1) of

the Natioral Green Tribural Act,-2010)
IN THE MATTER OF:

Residents of Antrikish Kanball 3G

Sector 77, Noida

Uttar Pradesh — 201301 .+ Applicant

Versug

1. The State of Uttar Pradesh’

Through the Chief Siecretary,

Secretariat, 1st Fic:¢, Rbom No. 110,

Lalbahadur Sﬁastﬁ Bhawan Lucknow - 226 001
2. Central Pollution Centrol Board

Through Chairman
Parivesh Bhawan, CBD-CUM Office Complex

East Arfun Nagar, Delhi - 110032

3. Central Ground Water Authority of India
Through Member Secretary

'18/11, Jamnagar House, Man Singh Road
New Delhi-110011 o

4. Uttar Pradesh State Pollution Control Board

£



. Through Member Secretary
Buildhikng No. TC- 12V Vibhuti Khand, Gomti Nagar

Lucknow, Uttar Pradesh- 226010

5. District Maglstrate
GautamBudh Nagar
G-33. 'T‘vlm Ma.rg; G Rlock
Pocket Sector 27 |

dea, Uttar Pradesh- 201301

6. New Okhla Industrial Development Authority
Through Chairman’
Administrative Complex
Sector 6, Noida- 201301
Distriet. GautamBudh Nagar

Uttar Pradesh, India

7. Perfect Prop buila Py ;?vate Iimited
Throug Dh;ect-or
Subsidiary Compa.n.y of Antrikish Group
34/C-8, Sector-8, Rohini

New Delhi- 110085 ..... Respondents

DATE: 13.09.2019
PLACE: New Delhi
DRAWN & FILED BY:

MR. SALIK SHAFIQUE
Advocate for the Original Applicant

29, LGF Presidential Estate, Nizamuddin East
New Delhi- 110013

Sahkshm!?jgmall .com;-+918527929297
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Court No. - 32 /qjj\ LM{ . ?/M/‘f ;’

Case :- WRIT - C No. - 7712 of 2020 Annex use -2

Petitioner :- Perfect Prop Build (P) Limited Through Its

Authorised Signatory

Respondent :- State Of U.P. Dept. Of Env. Forest And Climate
Change Through Its Principal Secretary And 2 Others

Counsel for Petitioner :- Siddharth Singhal

Counsel for Respondent :- C.S.C.,Hari Nath Tripathi

Hon'ble Shashi Kant Gupta,J.
on'ble Sanjay Kumar Pachori.J.

In pursuance of the order dated 3.3.2020, the Uttar Pradesh
Pollution Control Board was granted three weeks time to file its
report in the form of an affidavit on or before the next date of
listing stating its response to the specific allegations made in the
writ petition.

Since no affidavit was filed by the Uttar Pradesh Pollution
Control Board, this Court by its order dated 15.6.2020 had
granted six weeks further time for filing counter affidavit.

Despite specific order passed by this Court, no counter affidavit
has yet been filed by the respondent-Uttar Pradesh Pollution

Control Board.

Learned counsel for the petitioner states that instead of filing an
affidavit, the respondents are pressing for recovery.

As prayed by learned counsel for the respondent-Uttar Pradesh
Pollution Conuol Board three weeks and no more time is
granted to file counter affidavit.

The petitioner will have two week's time thereafter for filing
rejoinder affidavit.

List thereafter.

Till the next date of listing, no coercive measures shall be taken
against the petitioner.

Order Date :- 21.9.2020
Ishan

Scanned with CamScanner



Annexure — O = 5
_Annexune — O

RITY
NEW OKHLA INDUSTRIAL DEVLOPMENT AIAITHO
MAIN ADMINISTRATIVE BUILDING SECTOR-06, NOIDA

GAUTAMBUDH NAGAR
[ ETTER NO. Noida/OSD(T)/2020 |99
Dated-..... [ﬁ/fc/%w
From:-
Officer on Special Duty
Noida
To,
Ms. Pragya

Senior Research Fellow
Oversight Committee, NGT

Subject- Writ Petition No. 7712/2020 (A.O. No. 889/2019 Antriksh Kanball 03G

Sector-77 Noida V/s State of UP &Others ), M/s Perfect Prop Build Pvt. Ltd.
V/s State of UP and others.

Dear Ma’am,

As per our communication over WhatsApp, please find attacht?d report from
Planning Department. Noida Authority shall be in a position to take appropriate action once
stay granted by Hon’ble court, in this case, gets vacated.

Qr‘-unnrzl!f I"\‘f r‘ur‘nq.r":lnhpl‘
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Annexuhe — H

Meeting No. 70

MINUTES OF MEETING OF NGT OVERSIGHT COMMITTEE, UP LUCKNOW HELD ON
20.11.2020 AT 11-00 A.M IN O.A. NO. 889/2019 IN RE: RESIDENTS OF ANTARIKSH
KANBALL, 3G SECTOR 77, NOIDA VERSUS STATE OF UTTAR PRADESH AND OTHERS.

(THROUGH VIDEO-CONFERENCING)

%k

Present: Hon’ble Mr Justice SVS Rathore, Chairman, and
Dr Anup Chandra Pandey, Member

Other dignitaries present are:

1. Shri Vivek Roy, CEO UPPCB Lucknow
2. Shri Praveen, RO UPPCB Noida

The meeting was held as scheduled.

The Committee reviewed the progress towards compliance of orders of Hon
NGT dated 07.082020 passed in OA No. 889 of 2019 in re: Residents of Antriksh
Kanball 3G, Sector 77, Noida vs. State of Uttar Pradesh and others. The issue for
consideration was the remedial action against violation of environmental norms by
the project proponent of the Housing Project Antarikh Kanball, (i) discharging
effluent in green belt and storm water drain; and (ii) Extracting ground water

illegally.

The Oversight Committee had held its meeting on 08.10.2020 in which four

issues had been discussed.

(1) Penalty against project proponent of Antriksh Kanball
(2) Coercive action against project proponent

(3) Status of consent from NOIDA Authority,

(4) Action taken report by District Magistrate Gautam Budh Nagar and CEO Noida



(1) Penalty against project proponent of Antriksh Kanball:

It had been informed in the meeting of Oversight Committee dated
08.10.2020 that a penalty of Rs. 3.28 crores has been imposed on project proponents
of Antriksh Kanball 3G,Sector 77,Noida which could not be realized because of the
Stay Order granted by Hon’ble High Court. On perusal of the High Court order, it was
found that since no counter affidavit was filed by UPPCB, the Hon’ble Court had
asked to file a counter affidavit and directed that no coercive measure be taken till
the next date of listing. The Oversight Committee on 08.10.2020 had directed the

UPPCB to file counter affidavit.

In today’s meeting, it was pointed out by the Oversight Committee that the
Hon’ble High Court on 19.12.2019 had set aside the notice dated 29.11.2019 of
imposing environmental compensation of 3.28 crores on the ground of natural
justice and had directed that the explanation of the project proponent be considered
before taking action in accordance with law. Accordingly, UPPCB had given a notice
to the project proponent on 10.01.2020, received reply from the project proponent
on 20.01.2020 and passed the speaking order for environmental compensation of Rs.
3.28 crores on 31.01.2020. UPPCB mentioned that the counter affidavit has been
filed in the Hon’ble High Court in October, 2020 and they will move an expedite

application for early hearing so that EC can be realised.
(2) Coercive action against project proponent:

Representative from UPPCB had informed the Oversight Committee on
08.10.2020 that the consent to operate of the project proponent has been rejected
and prosecution has been filed against him under Section 43 of the Water Act, 1974
before learned Special Judicial Magistrate (Air and Water), Pollution Control/CBI
Lucknow as Complaint Case No. 1853 of 2020. It was directed by the Oversight
Committee on 08.10.2020 that UPPCB would file an expedite application before the
Special Judicial Magistrate. It was mentioned today by ShriVivek Roy, CEO UPPCB

that the expedite application has been filed before the Special Judicial Magistrate.

ES )



(3) Status of consent from NOIDA Authority:

In the Hon’ble NGT order dated 07.08.2020, it was clearly mentioned that the
environmental clearance from SEIAA, UP had been given on the condition that STP of
600 kld would be established. In the meeting dated 20.11.2020 it was informed that
the builder has established STP of 100 kld which has now been upgraded to 250 KLD
capacity. Still, the STP is undersized and is not sufficient to treat the whole effluent
of the tower which is almost 600-800 KLD. Noida Authority had mentioned that the
occupancy certificate was rejected on 14.08.2017. RO UPPCB NOIDA mentioned that
315 families are living in this tower. The Oversight Committee wanted to know as to
how without the occupancy certificate 315 families are living in this tower, which
does not have proper sewage discharge facility and would be hazardous to the lives
of the inhabitants in view of insufficient sewage discharge. CEO NOIDA/District
Magistrate, Gautam Budh Nagar may be asked to inspect and submit the report on

this count.

(4) Action taken report by District Magistrate Gautam Budh Nagar and CEO,
Noida:

It was mentioned that on 08.10.2020, the Oversight Committee had directed
the District Magistrate Gautam Budh Nagar and CEO Noida to file their report within
a month. No report has been filed. A building without any occupancy certificate
having inadequate sewage treatment facilities discharging its sewage in green belt
and storm water drain is a health hazard to the inhabitants in the building in
particular and residents in the locality in general. How without occupancy certificate,
possession has been given is a matter of enquiry. CEO, Noida, and District Magistrate,
Gautam Budhha Nagar may submit their report. Additionally, no permission from
Central Ground Water Authority/State Ground Water Authority has been obtained by
the project proponent and they are extracting ground water illegally. CGWA/SGWA
may explain what action has been taken by them in this regard. CEO, Noida Authority

may explain if the issue of ground water extraction has been considered by them and



action thereon has been taken by them. Both CEO Noida and District Magistrate,

Gautam Budh Nagar may submit their report in next fifteen days.

20-11-2020 20-11-2020
X Anup Chandra Pandey X SVS Rathore
Dr Anup Chandra Pandey Justice SVS Rathore
Member, Oversight Committee Chairman, Oversight Committee
Signed by: ANUP CHANDRA PANDEY Signed by: SURENDRA VIKRAM SINGH RATHORE

Nov 20, 2020

Please visit our website: oscngt.upsdc.gov.in for more information.
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FEASIBILITY REPORT OF
SEWAGE TREATMENT PLANT

350 KLD

Group Housing Project
Antariksh kanball

at
Sector 77, Noida, Gautam Budh Nagar,
Uttar Pradesh

|

!

[ Project Owner :

M/s Perfect Probuild Pvt. Ltd.
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FEASIBILITY REPORT

PREAMBLE

The oldest method of sewage treatment is irrigation or spraying on agricultural Jands.
The oxygen presents in the soil oxides the organic matter in the sewage and purifies it. The
mineral constituents in the sewage are also thus supplies to the soil. As the sewage per
person per year contains 3 Kg of Nitrogen, 0.75 Kg of Phosphorous and 2.2 Kg of Potassium,
use of sewage in agriculture may reduce the requirement of chemical fertilizers. But the

difficulties involved are:-

1. The location of the sewage throughout the year.
2. Hygienic consideration including spread of infectious disease.

Hence use of raw sewage for agriculture is not favored.

Treatment processes for waste water renovation can be classified in a number of ways. The
most common method is to characterize them by function i.e. Precipitation, bioxidation
or adsorption. In the treatment of domestic waste, primary treatment usually removes about

35% of BOD & 60% of SS.
DETAILS OF S.T.P.

A. COMPONENTS OF CONCERN

It is estimated that the sewage effluent quantity which shall be generated shall be to the tune
as reported by the company representative. Therefore an STP (in MBBR Technology) is

being proposed to limit the impurities viz. SS & BOD
Keeping in view the future expansion plans.

It is evident from the above activity that the sewage accruing from the Kitchen and the

domestic toilets shall show variation in critical pollutants like S.S. (Suspended Solids) & BOD

(Biochemical Oxygen Demand).

B. DISCHARGE OBJECTIVES

e requirements are stipulated by the Pollution Control Board. The society

The discharg
d water for flushing, gardening or may be discharged into the public

shall reuse the treate
SeWer.

C. TREATMENT REQUIREMENTS
1. Removal of Suspended Solids

2. Oil Separation
3. Reduction of organic content: BOD & COD

D. TREATMENT METHOD

a.Biological

|




E. PROCESS ENVISAGED

The objective of the treatment is envisaged to be met wilh Biological Treatment o attain a
high degree of efficacy. We offer a Unique Waste Water Package Unil to tackle the sewage

wasle.

Package Sewage Waste Water  Treatment units are designed keeping in view of the
operational problems faced by the conventional waste system. These units are an ideal

solution to the treatment of waste water in:-

. Hotels

. Health Resorts
. Hostels

. Restaurants

. Auditorium

. Hospitals

. Industries

And other small communities generating biodegradable waste waters.

FEASIBILITY REPORT
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MOVING BED BIO REACTOR

BIO REACTOR

The Bio Reactor is based on the Fluidized Random Aerobic Reactor which combines the
advantage of an Activated Sludge Plant with the Random distribution systems such as
Biofilters. With capacities that could be as low as 1/10" " ASP and fractional power
consumption, such a reactor is ideal for the efficient removal of BOD and organics from the
wastewater.

The tanks are packed with RIGID PP-UV-sterilized Gas Fluted Media with liquid random
distribution wherein air diffusers are placed to uniformly release air across the tanks.

BACTERIAL GROWTH

Bacteria grow rapidly in the Bio-Pac unit under properly engineered conditions. They
consume organic chemical for their growth and remove them from the wastewater. The
bacteria converts' chemical into biological cells, which under proper growth conditions,
form slims. The slims adhere to available surfaces and accumulate into what we call
random biological film or fixed film. The high surface area-to-volume ratio of the units
allows for accumulation of substantial concentration of bacteria in the relatively small
reactor units. Further, the accumulated bacteria which provides high rates of removal or
organic chemicals are fixed in the system and do not need to be recycled back to the
basin.

In the Bio Reactor system the water is constantly flowing through rigid PVC matrix to
which the biological film attached. As the water flows past the biological film, bacteria in
the film absorb organic chemicals as well as oxygen, nitrogen, phosphorus, and other
trace nutrients required for their growth.

As the bacteria grow on the matrix and as more chemicals are added to the unit, the
stationary biological film will continue to build in thickness. As the film becomes thicker
the depth of penetration by diffusion of the absorbed material such as oxygen or other
nutrients is not sufficient to reach the entire distance through the slime of the plastic
media. At some point, the film will become sufficiently thick and portion of the film closest to
the plastic media will not receive any food or nutrient, particularly oxygen. The inner
layer of the film becomes anaerobic and the organisms lose their ability to adhere to the
media surface. The shear forces of the water and / or air bubbles flowing through the
matrix will ultimately become great enough to tear this portion of the biological film loose
from the media. This process is called sloughing. The solids which slough from the media
will flow out of the system with the effluents and are to be removed from the water through
clarification in a settling module. The exposed portion of media surface will repeat the
process of slime accumulation and sloughing.

In actual operation of the Bio Reactor units, biological film will be in a state of dynamic,
continuous growth and sloughing. At any given time, portion of the media are always at some
point between forming a new film sloughing.

FEASIBILITYREPORT




WORKING PRINCIPAL

The MBBR works on the same principle as the submerged fixed film process with only
one exception - the media is not fixed and floats around in the aeration tank. The main
advantage of this system over the submerged fixed film process is that it prevents
choking of the media. This also avoids sludge recirculation. Compared to conventional
technologies the MBBR is compact, energy efficient and user friendly. It also allows
flexibility in design of the reactor tank.

—— INLET

OUTLET
SETTLING AREA

L]
" / AERATION TANK

i ]
Ve rif NG
MEDIAS

&
9 * -2
~— AR

SLUDCE < »

: DIFFUSERS

EFFLUENT QUALITY

The effluent discharged from the Bio Reactor system will contain sloughed biological
solids, but would be relatively free of soluble organic chemicals. The quantity of
biological solids in the effluent will depend substantially on the quantity of suspended
solids and the concentration of soluble BOD entering the system. It is therefore
necessary to provide means of separating the biological mass from the effluent.

PACKAGE UNIT contains TUBE SETLLERS for sedimentation and 60 Gross fluted Rigid PVC fill
media for the FAB units to treat the wastewater for discharge into the receiving waters and/
or the sanitary sewers as per the local regulations. The media thickness changes with the
design parameters/depth of the unit and can vary from 0.25 to 0.40mm thickness.

e £.4



E, CLARIFIER (TUBE SETTLER)

The equalized and chemically treated effluent is pumped to this tank. This is a rectangular
hopper bottom tank. The purpose of clarifier is to separate the dispersed and colloidal
impurities by way of flocculation, coagulation and settling. The clarified supernatant
overflows to the treated water storage tank and the sludge being heavier is drawn on towards
the lagging end for further de watering and disposal.

G. CLEAR WATER TANK

In this tank, clear water is subjected to tertiary treatment for further polishing of effluent.
H.  FILTRATION AND ADSORPTION COLUMN

The clear effluent from the above tank is passed through Multigrade Filter Column &
Activated Carbon Filter which serves the purpose of filtration as for undesirable
suspended impurities as well as adsorb maximum dissolved impurities and color by

activated carbon particles..
L. FILTER PRESS

The sludge generated in the process shall be discharged onto the Filter Press. The wet sludge
shall be left in the shape of cakes and allowed to sun dry. The water shall return to the

inlet collection tank for retreatment.
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SEWAGE TREATMENT PLANT — 350 KLD

DESIGN CRITERIA & SPECIFICATIONS OF EQUIPMENTS

Parameters Inlet Qutlet
BOD - __.250-35(_] mg/L <1g_rng_.-‘L
cob ~ 400-450 mg/L < 50 mg/L
TSS - 250-350 mg/L <10 mg/L
~_ Oil&Grease 50 mg/L < Jmgil
PH 6.5-85 6.5- 8.5
OPTION -1 |
DETAILS OF Civil COMPONENTS [
-

EWAGE TREATMENT PLANT - 350 KLD

DETAILS OF COMPONENTS
1.BAR SCREEN ey
~ Quantity I 1 No. _._:__ .l
_Size ~ [iomxiomxasma3r
MOC ' Civil/RCC
| 2.0IL & GREASE TRAP cmety |
Quantity "1 No. S i
osge 0000 |12mx20mxI3«0S5FB E
MOC | Civil/RCC
[T3.COLLECTION TANK
| Quantity 1 No.
,r_ Capacity 101m3
, | Size Area( 21m2)x depth- 4.8m
MOC Civil/RCC
3.ANOXIC TANK
, | Quantity 1 No.
Capacity 22.5m3
«| Size 25mx 1.7m x 4.8m+0.5FB
MOC Civil/RCC
4. AERATION TANK -1
Quantity 1 No.
.| Capacity 45.05m3
r| Size 5.0m x 1.7m x 4.8m+0.5FB
MOC Civil/RCC . .
4. AERATION TANK -II
Quantity 1 No.
| , | Capacity 44.2m3 e "___
' , | Size 5.0mx 1.7m x 4.7m+0.5FB
MOC Civil/RCC
5. CLARIFIER/ TUBE SETTLER TANK =5

a8



Quantiy  [1Nes
- | Capacity N B 1L — |
; | Size T 3.6mx 2.5mxA4.6 m+ 0.3°B(Inc hopper)
i MOC - CivilJRCC '
- T .
| 6. FILTER FEED TANK o o
Quantity 1 Nos. o
| Capacity 35.9m3 i
, | Size 49mx2.15mx 3.2m+ 0.2FB
MOC Civil /RCC )
7.SLUDGE HOLDING TANK
_ | Quantity INo. B
Capacity 23.5m3
| Size 3.2mx2.1m x3.2m+0.3mFB
| MOC Civil/RCC
8. TREATED WATER TANK
Quantity 1 No.
| Capacity 67.5m3 B
.| Size 5.0m x 4.5m x 2.8m+0.2FB
[ MOC Civil/RCC
| 9. ULTRAFILTRATION SYSTEM
|
| Quantity 1 No.
Capacity 67.5m3
Size 5.0m x 4.5m x 2.8m+0.2FB
" MoC Civil/RCC
DETAILS OF ELECTRO-MECHANICAL EQUIPMENTS
1. BAR SCREEN
. Quantity 2 Nos.
- Size As per requirement
| MOC Fabricated
2. RAW SEWAGE PUMP
Quantity ‘ 2 Nos. [1W +15)
[ =l
. | Capacity ! 17.5m3/hr |
| Head ' 8m |
SEERSSee -
. Make Kirloskar / Equivalent
| 3. FILTER FEED PUMP
! Quantity 2 Nos. (1IW + 15)
. © | Capacity 22m'/hr
I Head 20m )
: Make Kirloskar
4. SLUDGE RECIRCULATION PUMP
‘ Quantity 2 Nos. (1W + 1S)
i Capacity i 8 I:lf;f i'n' B o .

-
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Head

. -8 m

Make

Kirloskar

5. PLANT ROOM SUMP PUMP

Quantity

2 Nos. (1W + 1S)

|

Capacity 22 mi/hr -
Head 20m 1
Make Kirloskar

6.AIR BLOWER

Quantity 2 Nos. (1W + 15)

Type Twin Lobe

Capacity 518 ma/hr

Head 4500 MMWC

Make Beta

7. ULTRAVIOLET STERILIZER

Quantity 1 Nos.

Capacity 17.5 ma/hr

Make Alfa UV

8. COARSE BUBBLE DIFFUSERS

Quantity 1 lot

Type Disc

Size 150 mm Dia

MOC EPDM

Make Welcome

9. FINE BUBBLE DIFFUSERS

Quantity 1lot

Type Tube

Size 63 mm Dia, 600 mm Long

MOC EPDM

Make Welcome

10. PRESSURE SAND FILTER

Quantity 1 No.

Dia 1350mm

HOS 2000mm .

Media Multigrade Sand ]
Make o MSFRP .

11. ACTIVATED CARBON FILTER ~ B
tJuantity 1 No.

Dia 1350mm

HOS 2000mim

Media Activated Carbon

Make MSFRP

12. MBBR MEDIA

Quantity 1 Lot o ]




Surface Area 400 M /M ]
T S = )
Make | Welcome -
13. TUBE SETTLER MEDIA 3 g T T
Quantity 1 Lot
Shape Hexagonal T
" Length - 750 mm
Surface Area 16 Mz/Mz
Hopper Angle 60,
MOC PVC
Make Welcome
14. DOSING SYSTEM
Quantity 1 Pump
Pump Capacity 0-12 LPH
Make Milton Roy ]
15. ELECTRICAL PANEL
| Quantity 1No.
| DOL 12 DOL Starter Panel
| Level Controller 2 Stage
Accessories Ammemeter, Voluneter, Energy Meter Mimic
Make Batra
16. SCREW PUMP _
Quantity 2 Nos. (IW +15)
Capacity 2m3/hr
Head 40m
Make Roto
~ 17.FILTER PRESS
!—Quantit}* 1 Nos.
| Size 24" x 24"x 29 Nos Plate
Make Welcome
" 18. ELECTRICAL WIRING & CABLE TRAY
Quantity As per requirement
Size As per requirement
Make Polycab o
19. TOTALIZER
Quantity Z Nos.
| Size As per requirement
Make Aster ]
20. MEDIA FOR FILTER VESSELS 1 Lol, As per requirement
21. PIPING & VALVES MS / cPVC; As per requirement B
Pipe As per requirement
Size As per requirement R 0l
MoC MS / cPVC B |
Make Jindal _ j




Valves As per requirement
Size As per requirement’
| MOC MS /uPVC ]
Make . Sant S RE
22, ULTRAFILTERATION SYSTEM
Quantity 1 Set o a
Capacity 10m3/h a
Make Deerfos
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M/s Antriksh Kenball: Chimney attached with 500 KVA D.G. S¢



M/s Antriksh Kenball: STP Under Construction



M/s Antriksh Kenball: STP Under Construction
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M/s Antriksh Kenball: Sewage Effluent Discharge Pipe Connected to STP of
M/s Antriksh Forest

M/s Antriksh Kenball: Sewage Effluent Discharge Pipe Connected to STP of
M/s Antriksh Forest
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FEASIBILITY REPOR

FEASIBILITY REPORT OF
SEWAGE TREATMENT PLANT

250 KLD

Group Housing Project

Antariksh Forest
at

Plot No. 03B, Sector 77, Noida, Gautam Budh
Nagar, Uttar Pradesh

Project Owner :
M/s Perfect Probuild Pvt, Ltd.
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FEASIBILITY REPORT

PREAMBLE

The oldest method of sewage treatment is irrigation or spraying on agricultural lands.
The oxygen presents in the soil oxides the organic matter in the sewage and purifies it. The
mineral constituents in the sewage are also thus supplies to the soil. As the sewage per
person per year contains 3 Kg of Nitrogen, 0.75 Kg of Phosphorous and 2.2 Kg of Potassium,
use of sewage in agriculture may reduce the requirement of chemical fertilizers. But the
difficulties involved are:-

1. The location of the sewage throughout the year.
2. Hygienic consideration including spread of infectious diseasc.

Hence use of raw sewage for agriculture is not favored.

Treatment processes for waste water renovation can be classified in a num ber of ways. The
most common method is to characterize them by function ie. Precipitation, bioxidation
or adsorption. In the treatment of domestic waste, primary treatment usually removes about
35% of BOD & 60% of SS.

DETAILS OF S.T.P.

A. COMPONENTS OF CONCERN

It is estimated that the sewage effluent quantity which shall be generated shall be to the tune
as reported by the company representative. Therefore an STP (in MBER Technology) is
being proposed to limit the impurities viz, S & BOD

Keeping in view the future expansion plans.

It is evident from the above activity that the sewage accruing from the Kitchen and the
domestic toilets shall show variation in critical pollutants like S.S. (Suspended Solids) & BOD

(Biochemical Oxygen Demand).
B. DISCHARGE OBJECTIVES

The discharge requirements are stipulated by the Pollution Control Board. The society
shall reuse the treated water for flushing, gardening or may be discharged into the public

Sewer.
C. TREATMENT REQUIREMENTS

1. Removal of Suspended Solids

2. 0il Separation

3. Reduction of organic content: BOD & COD
D. TREATMENT METHOD

a.Biological

101

2)
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E. PROCESS ENVISAGED

The objective of the treatment is envisaged to be met with Biological Treatment to attain a
high degree of efficacy. We offer a Unique Waste Water Package Unit to tackle the sewage
waste.

Package Sewage Waste Water Treatment units are designed keeping in view of the

operational problems faced by the conventional waste system. These units are an ideal
solution to the treatment of waste water in:-

5 Hotels

] Health Resorts
. Hostels

. Restaurants

. Auditorium

. Hospitals

. Industries

And other small communities generating biodegradable waste waters.
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MOVING BED B10 REACTOR

BIO REACTOR

The Bio Reactor is based on the Fluidized Random Aerobic Reactor which combines the

advantage of an Activated Sludge Plant with the Random distribution systems such as
Biofilters. With capacities that could be as low as 1/10wn of ASP and fractional power
consumption, such a reactor is ideal for the efficient removal of BOD and organics from the

wastewater.

The tanks are packed with RIGID PP-UV-sterilized Gas Fluted Media with liquid random
distribution wherein air diffusers are placed to uniformly release air across the tanks,

BACTERIAL GROWTH

Bacteria grow rapidly in the Bio-Pac unit under properly engineered conditions.  Iney
consume organic chemical for their growth and remove them from the wastewater. The
bacteria converts' chemical into biological cells, which under proper growth conditions,
form slims. The slims adhere to available surfaces and accumulate into what we call
random biological film or fixed film. The high surface area-to-volume ratio of the units
allows for accumulation of substantial concentration of bacteria in the relatively small
reactor units. Further, the accumulated bacteria which provides high rates of removal or
organic chemicals are fixed in the system and do not need to be recycled back to the

basin.

In the Bio Reactor system the water is constantly flowing through rigid PVC matrix to

which the biological film attached. As the water flows past the biological film, bacteria in
the film absorb organic chemicals as well as oxygen, nitrogen, phosphorus, and other

trace nutrients required for their growth.

as more chemicals are added to the unit, the
d in thickness. As the film becomes thicker

absorbed material such as oxygen or other

As the bacteria grow on the matrix and
stationary biological film will continue to buil

the depth of penetration by diffusion of the
nutrients is not sufficient to reach the entire distance through the slime of the plastic

media. At some point, the film will become sufficiently thick and portion of the film closest to
the plastic media will not receive any food or nutrient, particularly oxygen. The inner layer
of the film becomes anaerobic and the organisms lose their ability to adhere to the media
surface. The shear forces of the water and / or air bubbles flowing through the matrix
will ultimately become great enough to tear this portion of the biological film loose from the
media. This process is called sloughing. The solids which slough from the media will flow
out of the system with the effluents and are to be removed from the water through
clarification in a settling module, The exposed portion of media surface will repeat the

process of slime accumulation and sloughing.

ological film will be in a state of dynamic,

In actual operation of the Bio Reactor units, bi
dt some

continuous growth and sloughing. At any given time, portion of the media are always
point between forming a new film sloughing.
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WORKING PRINCIPAL

The MBBR works on the same principle as the submerged lixed filn process witl only
one exception - the media is not fixed and floats around in the aeration tank. The man
advantage of this system over the submerged fixed film process is that it prevents
choking of the media. This also avoids sludge recirculation. Compared to conventional
technologies the MBBR is compact, energy efficient and user friendly. It also allows
flexibility in design of the reactor tank.
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EFFLUENT QUALITY

The effluent discharged from the Bio Reactor system will contain sloughed biological
solids, but would be relatively free of soluble organic chemicals. The quantity of
biological solids in the effluent will depend substantially on the quantity of suspended
solids and the concentration of soluble BOD entering the system. It is therefore
necessary to provide means of separating the biological mass from the etfluent.

PACKAGE UNIT contains TUBE SETLLERS for sedimentation and 60 Gross fluted Rigid PVC fill
media for the FAB units to treat the wastewater for discharge into the receiving waters and/
or the sanitary sewers as per the local regulations. The media thickness changes with the
design parameters/depth of the unit and can vary from 0.25 to 0.40mm thickness.

(3¢



FEASIBILITY REPORT

F.  CLARIFIER (TUBE SETTLER)

The equalized and chemically treated effluent is pumped to this tank. This is a rectangular
hopper bottom tank. The purpose of clarifier is to separate the dispersed and collyidal
impurities by way of flocculation, coagulation and settling. The clarified supernatant
overflows to the treated water storage tank and the sludge being heavier 15 drawin o towards
the lagging end for further de watering and disposal.

G, CLEAR WATER TANK
In this tank, clear water is subjected to tertiary treatment for further polishing of effluent.
H.  FILTRATION AND ADSORPTION COLUMN

The clear effluent from the above tank is passed through Multigrade Filter Column &
Activated Carbon Filter which serves the purpose of filtration as for undesirable
suspended impurities as well as adsorb maximum dissolved impurities and color by
activated carbon particles..

L. FILTER PRESS

The sludge generated in the process shall be discharged onto the Filter Press. The wet sludge
shall be left in the shape of cakes and allowed to sun dry. The water shall return to the
inlet collection tank for retreatment,

(o
o]
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Qutlet

250-350 mg/L

| <20mgil
| 400-450moL < 50 mg/l.
250-350 mg/L <10 mg/L
______ b SUmgl < 1mgik
65-85 6.5-8.5
- =)
OPTION - |

Dﬁmﬂl: Civil COMPONENTS -
SEWAGE T REATMENT PLANT 250 KLD

-gﬁ'FjitIOMPONENTS.
Quantity B I' -1 No. =
Size 1.2mx 1.0m x1.0m
MOC Civil/RCC
| 2.0IL & GREASE TRAP |
Quantity 1 No.
| Size R 1.2mx 2.0m x1.5 |
| | Civil/RCC ]
Quantlty 1 No. B
Capacity 62m3
Size 6.5m x 3.82m x 2.5m+0.5FB |
MOC CmI/RCC
~ 4.COLLCECTION TANK-2 e -
Quantity 1 No.
Capacity 17m3
Size 2.5mx2.7mx 2.5m+0.5FB
MOC Civil/RCC
EVARRATIONTANK. o b\ .k o
Quantity 2 Nos.
Capacity 24m3 Each
Size 2.8m x 2.04m x 4.2m+0.5FB
_ Civil/RCC .
CLARIFIER/ TUBE SETTLER TANK-1 = - W — ni
Quantity 1 Nos. ]
Capacity 18.78m3 ]
Size 3.07m x 2.04m x 3.0m+ 0.5FB(Inc hopper)
MOC _ Civil/RCC _
. CLARIFIER/ TUBE SETTLER TANK-2 e D
Quantlty | 1 Nos.
i ——
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Capacity 15m3 |
Size 2.54m x 2.04m x 2.9m+ 0.5FB(Inc hupper)
MOC - Civil/RCC
'8, FILTER FEED TANK _ _
Quantity 1 Nos.
Capacity 43.54m3
Size 456mx3.82mx2.5m+ 0.3FB
MOC Civil/RCC _
"9, SLODGE HOLDING TANK _ AR TR
Quantity INo.
Capacity 9.18m3 1
Size 2.04m x1.5m x3.0m+0.5mFB e
MOC Civil /RCC
- 10. TREATED WATER TANK
G i
Quantity 1 No.
Capacity 29.64m3
Size 4.56m x 2.6m x 2.5m+0.5FB ]
MOC Civil/RCC )
r11 yF TREATED WATER TANK :
n-P e
Quantm, 1 No.
Capacity 14m3
Size 1.46mx 3.82m x 2.5m+0.5FB
MOC Civil/RCC
B F—
DET&&E@F ELECTRO-MECHANICAL EQUIPMENTS
1. RAW SEWAGE PUMP
Quantity 2 Nos. (1W + 15)
Capacity 12.5m3/hr
Head 8 m
Make Kirloskar / Equivalent
2.FILTER FEED PUMP
Quantity 2 Nos. (1W + 15)
Capacity 15 m/hr
Head Z25m
Make Kirloskar

73.SLUDGE RECIRCULATION PUMP

1 Nos. (1W +15)

Quantity

Capacity 10 m3/hr
Head 10m

4 Kirloskar

S.PLANTROOM SUMP PUMP

Quantity

2 Nos, (1W + 13)

Capacity

20 m3/hr

an
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20m - —i
Kirloska |
- 5.AIRBLOWER i
Quantity 3Nos.
Type 3 Twin Lobe -l
Capacity 250 m,/hr
Head 3500 MMWC ]
Make Beta
6. ULTRAVIOLET STERILIZER =
Quantity 1 Nos.
Capacity 12.5 my/hr
Make Alfa UV
 7.COARSE BUBBLE DIFFUSERS = e a ia
Quantity 1lot
Type Disc
Size 150 mm Dia Iy
MOC EPDM
Make Welcome
~ 8. FINE BUBBLE DIFFUSERS X &
Quantity 1lot
Type Tube
Size 63 mm Dia, 600 mm Long |
MOC EPDM |
 Make Welcome |
TOIPRESSURESAND FILTER EEEI D
Quantity 1 No.
Dia 1100mm
HOS 1800mm
Media Multigrade Sand
Make MSFRP
(Quantity 1 No.
Dia 1100mm j
HOS 1800mm |
Media Activated Carbon
Make MSFRP
11 TUBE SETTLER MEDJA
Quantity I Lot
Shape Hexagonal
Length 750 mm
Surface Area 16 szM:;
Hopper Angle 60,
MOC PVC
Make Welcome
" Quantity 11 Nos. |
Capaciy — leeyhe ]
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Head £ A p————a
g!uantigy Ty .' I NUb _
Size 24" x 24' x29 Nos | Plate
Make Welrume
I(Il‘I(Jt.-I('ll B
Quantm _
Size | .f\a] er requirement
Aster
1 Lot, As per :mjunumenl
MS / c_PI{C As perruquuemem  ow o _
As per requirement e e e
As per requirement e B ]
MS/cPYC B e
Make Jindal
Valves As per requirement ]
Size As per requirement
. MOC MS / uPVC ]
| Make Sant
P&I Diagram
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